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LEGISLATIVE ASSEMBLY 

Friday, 13th MaTch, 1942 

The Assembly met in the Assembly Ch8IIlber of the Council House at 
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in 
thb Ohair. 

STARRED QUESTIONS AND ANSWERS. 

(a) ORAL ANSWERS. 

WOMEN EMPLOYEES IN THE DEFENCE DEPARTMENT AND THE GENERAL 

HEADQUAR'l'ERS. 

. tl84. *Sardar Sant Singh: eo.) Will the Defence Secretary please state 
the number of Anglo-Indian and European and Indian women employed in 
the various branches of the Defence Department and the General Head-
quarters? What duties are given them and what emoluments do they 
draw including various allowances? 

(b) Have they signed any agreement that they are willing to serve 
overseas? If ,so, will he place a copy of such agreement on the table of 
the House? 

(c) Who are messenger girls? What are their qualifications, the duties 
they perform, and emoluments paid to them? 

(d) Have Government considered whether dll these duties could be 
performed by Indian educated young men? 

Sir Guruna\h BewOOl: (a) The total number of women employed in all 
the Branches of the Defence DSJ!artment, including General Headquarters, 
is at present 434, of whom 297 are Europeans, 128 are Anglo-Indians and 14 
are Indians. They are employed on minoist.,rial duties, such as typing, 
stenography, dealing with files, supervision of sections f!,nd Cipher duties. 
Tbey receive pay which varies according to the nature and responsibility of 
the post, and they draw the winter allowance if working 'in Simla during 
winter and the Delhi Moving and the Delhi Oompensatory House rent allow-

t Answer to thia queltlon laid on the table, tbe questioner hein, ablleDt_' 
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1090 LEGISLATrvE ASSBMBLY [18TH M.wm. 1942 

ances if working in Delhi, stenographers' allowance and recorders' allowance 
if working as such, and in the Cipher section night duty a.llowance if required 
to perform dumes between 9 p.m. and 9 a.m. 

(b) The reply to the first part iR in the negative. The second part does 
not arise. 

(c) There are no women employed as messenger girls. The latter part 
does not arise. 

(d) Yes. 

GOVERNMENT MONEY SPENT ON ESOORTING OF JEDDA Pu.GRIMS. 

1815. ·Mr. A.IlaDg. JIohan Dam: Will the Dafence Secretary be pleased 
toO state the amount spent by Government in E:Bcorting pilgrims to and 
.back from J edda ? . 

Sir Gunuaath Bewoor: As the escorts for pilgrim ships were part of the 
:general naval arrangements for the protection o£ shipping. no expenditure 
was incurred by the Government of India. 

STATEMENTS LAID ON THE TABLE. 

Information promi8ed in reply to 8taTTed que8tion No. 10 a810ea by Qazi 

Muhammad AI/mad KallJmi on the 11th February, 19412. 

EXAMINATION AND INTERVIEW OF SPECIAL CLASS ApPRENTIOES AT JAMALPUR. 

(a) Yes. 

(b) Yea. The ma.rks obtained at interviews are treated as being limilar to 
Confidential Reports. 
(c) The mal"ks allotted at interviews are recorded as percentagel of a pOlsible 100 

and' aTe Dot allocated to subjects. 

Information promi8ed in reply to part8 (4) to (h) and (l) of unBtaTTed que.-

tion No.5 and un. taTTed que8tion No.7 asked by Maul",i Syed 

MurtulIJa Sahib Bahadur on the 11th February, 1942. 

HARDWAR RAILWAY TICKET FRAUD CASE. 

No. 6.-(a) to (g) The Railway Administration incurred a total expenditure of 
Ba. 28.098-11-0. RI. 27.048 wal paid to coansel and RI. 7-3-0 was spent in reBpBCt 
of residencea for them. 

(hI No. The senior CODDBN was engaged by the Railway Adminilt.ratioD after 
rderence to the Police Officer concerned with the erosecation of the case in the 
Xagistrate's Court. The junior conn. _ the B.r.ilway Pleader at ~ra a a  



STATEMBNTat.AID ONTRa' TABLE ~  

• (1) There was consultation regarding paYment -to 'the juniOl' cOUDHl;u he wu •  -
GO\fenlment pleader for. civil as well .. railway capartmentl.. There was no conaulta· 
tion rf'garding payment to the senior counsel as he was a pr1vate pleader and the fee 
was a [!Jatter for negotiation. 

RBMOVALS FROM SERVICE OF EAST INDIAN RAILWAY EMPLOYBBS IN rVB· 

TRERANCE OF WAR EFFORTS • 

. No. 7.-(a) a.nd (b). No. 

Ie) Information regarding the number of men a ar~e  ~  not. r~  availa.ble. 
;alld lU view especially of the pressure on the staff of thIS railway It 18 not propoeed 
to undertake the research necessary to obtain it. But there is no reuon for-believing 
that it is above normal. 

Information promis6d in reply to parts (a). (b). (0). (f) and (g) of unstarrea 
question No. 16 asked by Qazi Muhammad Ahmad Kazmi on the 16th 
February. 1942. 

(JUARDS DISCHARGED FOR PHYSICAL UNl'JTNESS IN LUCKNOW DIVISION, EAST 

INDIAN RAILWAY. 

(a) No, the letter quoted was addressed only to one individual. 

:(b) The medical report on the guard in question did not suggest any l'eason for 
.deferring action ~a nat hiro. 

(c) No information is available on this point. 

(f) Government do not propOle to interJere in the case of this individuaJ. aa the 
natt~r lies within the competence of tlw General Manager, to whom a copy of thia 
.reply iii being sent. 

(g) The replies to the previous parts give the information available with Govern • 
.ment.. 

Information promised in reply to unstarredi question No. f24 asked by Mr. 

Lalchand Navalrai on the 19th February, 1949. 

RELIEVING STAFF OF CERTAIN OATEGORIES ON NORTH WBSTBBN RAILWAY. 

(a) and (b.,). The attached statement gives the required information. 

_ (c) Where staff 'available fell ~ ort of requirementl! ~tep  taken to, brid,e the gap 
lncluded the re-engagement of retired ,taff and the trammg of staff loe&Ur. lD addition 
to speeding up the training in the Walton Training Schtlol. lI'iguret available do not 
sho\\ an;r lenous sbortage; but it has been n __ p! to C111'tai.l lean to lOme. 
Commercial naif in view of the large inereue in trallo. 
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Lahore Division. Multan Divilion. Quetta Divieion. Rawalpindi Division. 
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. THE INDIAN FINANCE ··:BILL;.:-:co-ntd .. ·· . 

Kr. ~ t ~ Honourable Sir Abdur ~ m  The House will now 
resume consideration of the Indian Finance Bill. -

Mr. IlmnMIl M. Mehta (Bombay Central Division: Non-MuhammadaIll 
Rural): Sir, the second pOint ~  I wish to take up is a. e pre~  com-
plaint that revenues are under-estimated and expenditure IS over-estimated. 
It is particularly so in respect of various kinds of taxes on income, and OIll 
the ground that there would be a certain deficit, new taxation is imposeC£ 
:which is found to be unjust,ified by the course of events. When . the actual 
revenues are found to go beyond what was estimated the new ta:ltatioIll 
levied on the'baEl'is of a prospective deficit is not remitted . ..pn the contrary, 
as in the case of Railways, when there is a ~ rt  crores of surplus, rates-
and fares are increased. ] t would be always ~proper to ~ ~r ·estimate· 
revenues, although over-estimating is equally bad, but when that under-
estimating is ~a e the basis of fresh taxation and that fresh taxation is not 

t~ e  by the course of events it requires careful consideration 

r ~'  apart from the complaints of the heaviness of incf/'lle-tax, there· 
are many complaints by a;;sessees of harsh administration. We- had a long 
discussion in the course of this Session, therefore, I will only request the· 
Honourable the Finance Member to tax what and when it is really necessary 
and Justified to do so but; the administration must be just and humane, and 
any real complaint on the part of an assessee-whether he is a capitalist or' 
otherwise-should be reasonably responded to 'l.nd relief given. 

One particular point has cropped up during the last few weeks as a result: 
of events in the Far East. Many Indian firms have business dealings in, 
Malaya and other parts of the countries which are now over-run. They have·' 
not got the account hooks; their monies and their possessions have been' 
robbed; they do not know even the whereabouts of their agents, and they 
are now called upon, either to be assessed to a certain amount or to pay the 
assessment on the basis of previous years. I have seen quite a number of 
complaints that Government are not sympathetic in dealing with men who· 
have been stricken with adversity on account of the events in the Far East; 
I suggest that every consideration should be shown to these countrymen of 
ours who are today stranded and do not even know whether they" have any-
thing left, after the millions whtich once belonged to them. I would, there-
'fore, appeal to the }i'inancf! Member to take a very broad and sympathetic· 
view of these people's difficulties. 

Another complaint about the income-tax is that there are innumerablA' 
cases under assessment, where even the approximate amount which is likely 
to be received from them is not indicated anywqere; there ~  a feeling inr 
certain quarters that this sum, which is not a ~ e  or where the aSBeSS-
ment work is in arrears, amounts not to a few Iakhs, but, as one Honour-
able Member of the Council of State has assessed it, to fifty crores of-
rupees. I cannot vouch for t~at but this is how it ha.s been assessed by 
one member of the Council of State. . 

Dr. Sir Z,iauddtn.Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): Very alluring to the Fina.nce Member. . 
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JIr. Jamnldas M. Mehta: n ~e is a very su('ce8sful businessman. He 
thinks that Government should not only take steps to recover it as 1 ~  
as possible bat that on the basis of that ooncealed result they should be 
oareful a,bout the new taxes. 

TILe lIoD01U'able Sir Jeremy Ba1sman (Finance Member): That is the 
object. 

JIr. J&lDDadaa •• Mehta: But if the object it; reasonable I think we 
might heed it. I do not vouch for the figure hut it really appears that a 
great deal of assessment 1S not made, not merely for one or two years but for 
Reversl years past. Whatever justification there may be in this complaint, 
it is worth paying attention to 

I shall now pass on to some other grievances of the public. One bas been 
reported to me by Mr. A. V. Thaka.r who is a great social worker, Bnd he 
writes to me to say that ill NeemllM Cantonment there was a Municipal 
Board which was wholly nominated. Neemuch has now been a.bandoned as 
a Cantonment, and still there is no elected Municipal Board, and as that is 
within the Goyernment of India's jurisdiction this point, might be looked 
into. 

There is a gentleman called Rao Bahndllr Joshi who has invented what is 
called Phonetic Telegraphy which renderH it. possible to send telegrams in 
our own language. Large masses of the people of this country are unable 
to read or understand n ~  and if Rao BahuduT Joshi's Phonetic Tele-
graphy is really Ilse!ul. it should be 100kecl into. He gave me an exhibition 
and particulars in Poona some months ago and I could see t,hat it was work-
ing very well. I wish, therefore, to invite the attention of the Department 
concerned to pro~r justice being done to Rao Bahadur Joshi. 

I will not go at any great length on the question of the increase in the 
customs duties on the kerosene oil or bringing under income-tax people 
who are today immune from it. I will once more plead with the Honour-
able the Finance Member that the people who eurn this income are not 
many. They are largely coUeated in capital towns like Bombay, Calcutta 
or other industrial aud big places; and I beg hinl not to imagine that the 
people who get Rs. 2,000 there are well off. III winding up the general 
discussion on the budget, he was inclined to think that a mall earning 
Rs. 2,000 wus rich. Probably, in the small villages and the smaller district 
towns a man with an income of Rs. 2,000 is not badly off; but the largest 
ullmber of people who earn this income are not if' these places, they are in 
big capital towns like Bombay, where the rents are higher than rents in 
T.Jondon and where the cost of living is too much, even for the Us. 2.000 
annual income. They are lucky if they can suve anything for their fun-
eral; but barring that, their savings are virtually nil. A man with Rs. 150 
a month in Bombay is a pauper for all purposes. He is generally in debt, 
he cannot even educate his children, he cannot make both ends meet. 
Therefore, I beg of the Finance Member, whatever his views may be OD 
the savings campaign, not to include these people earning up to Rs. 2,000 
in his scheme of, taxatlion. Even in ordinary times they are badly off j 
but when the price level is going up, according to his oWD,hopk, from 180 
at least to· 155 highest, the purchasing power of this Re. 2,000 18 reduced 
to somewhere-near Rs. 1,200; and, therefore, whatever may be the nominal 
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figure of their income,' its purcbasing power has gone down and if at. any-
thing, they dese"e more sympathy than ell.-tortion. While, therefore, 
reserving my remarks at a later stage of the Finance Bill, I would request 
him, even at this stage, to consider that theirs is a case which deaerv8M 
very sympathetic consideration. 

Referring to the labour conditions in this country, I had my say more 
thaD once, and I do not want to ampli£y my observations at any great 
length. .. But one thing remains, which I wouid urge the Labour Depart-
lllent to keep in mind. Whenever there is a list:. in the cost of living, let 
them sympathetically inquire, without waste of time, and take into consi-
deration the rising price level: and while I do not want ,nything which 
can be suid to amount to luxury, I do want, without any qualification, that 
the present scanty purchasing' power of the v.-orlring clnsses shall 110t be 
ftlduced. The idea of purchasing power having grown in this country is 
trlle, but onh' in part. It cannot be considerf'd seIlIuately, unless the 
CC»It of Jiving· also is· taken into accourft; and there I have been at issue 
with the Honourable the Finance Member, oecause I know that the hard-
shins of the }loor workers are very great today. Coupled with the food 
shortage and the rise' in prices these hardships Hre growing day after day; 
and, at a time when of aU the people in the country, the soldier Hnd the work-
er are giving their lives--others are giving thtir blessings-but these people 
are giving their lives-anything that will deteriorate their low st,audard of 
living should be most religiously avoided; I feur il is there triat. the Honour-
IIohle the Finance Member has not taken into ~CC 1t the circumstances of 
the case. The cost of living in' IDdlia is admittedly high und tbe danger 
of inflation is only partial. I know that a large amount of purchasing 
power, which cannot. be used in this country, has come into existence 
since the outbreak of the war; but let him nlso remen¥>er that it is not 
flO great as it looks, even in the returns of the ReserYe Bank. J will ask 
bim also to remember that the rupee coin ill circulation hus gone into hid-
ing; on account of the panic which sometimes grows int,o great proportions 
-and which is likely to grow, the rupee coin itself is going out of circulation; 
hoardings are very natural and some of the biggest of us are not free from 
it. I am told thut coin is going into Indian Statee wherever the people of 
Bombay can take it. The people, therefore, are not supplied vn1'h that 
volume of circulation which is too much ill exCess. It was said at one 
time that the rupee coin in cirrulation amounted to more than Rs. 300 
crores. I beg the Honourable Member ~o take it that about half has dis-
appeared from circulation, that people nre becoming cheque-minded and 
currency-note minded. Therefore, the volume of circulation. as a whole. 
cannot be said 1.0 be unduly excessive; moreover, the purchasing p,,\ver 
in the country in general might increase witn.Jut increasing the purchas-
ing power of the workers. The fact that Sir Victor Sassoon hail got two 
crores more-I am simply taking hill name Ill; he is one of the h'iggest 
multi-millionaires in the cOl1ntry--or Sir Cowasji Jehangir, for example, has 
got two crores more and their purchasing power has grown does not at 
all prove that the purchasing power in ihe hauds of the poor people has 
grown; the millions of my neighbours do not enter into my budget if my 
own purchasing power still remains low, and is now subjected to the riring 
price level and the rise in taxation. Therefore, in all earnestness, I beg of 
him to keep these things in mind when deciding finally the question of 
additional taution·. -
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One or two things more before I tum to the present situation. Several 
lnkhs of our people o.re now serviug both in factories and workshops or in 
other war work. I beg of the Government to. consider their claims to 
gratuity. The gratuities are not paid until the man retires-whether re-
tirement is compulsory on account of war conditions or whether it is re-
ilirement in due course from this life while doing war work it entitles the 
families of those deceased employees of Government to fair consideration. 

Another point which seems to worry the public is a statement cA the 
Honourable the Finance Member about which there is nothing to fear; it 
is feared that the Rs. 4'00 crores to which he made reference is not a gift 
but merely the amount which is being spent in India on account of British 
War expenditure. It is not a gift to India; "it is spent in this country for 
war purposes of the British Government and their allies. Vie pay for 
every rupee that we need for our war purposes and no gift is made out of 
the 400 crores for our war purposes; the impr('ssion is that it was sought 
to be impressed upon the puhlic that the Brit-iqh Government was making 
.a gift of Rs. 400 crores to this country, which 1 am sure is not the case. 

The Honourable Sir Jeremy Rmman: That is not what I said. I only 
'Said that a good Jelll of this expenditure assisted towards the defenoes 
<>f India. 

IIr. Jamnadaa M. Kehta: 'fhut is how I read it but a different im-
pression somehow or other is created in the public mind. I am trying 
to dispel it, and my Honourable friend's authoritative voice will make it 
.clear that not one rupee out of this is a gift ,  .  .  . 

The Honourable Biz Jeremy Raiaman: That is not strictly correct. 
What I did say was that by far the greater part of this amount repre-
·sents expenditure conneeted with the maintenance opera-tions engaged in 
operations overseas, which vitally concern India's seourity against ex-
ternal aggression. I also pointed out that in addition His Majesty's 
Government provide us free with certain kinds of equipment. 

Kr. Jamnadas II. Mehta: I am full\' satisfied. but man~  people in 
this House unO. outside have got a different impression, and, there-
fore .... 

Sir ~ a  Jehangir (Bombay City: Non-Muhammadan Urban): May 
I IIsk, ~ r  out of the. 400 crores, how much is spent by fo!"eign countries 
for makmg purchases m thiil country? 

The Honourable Sir Jeremy Raisman: I am not prepared to give details 
<>f all this eX'penditure completely, because details are not given even to 
the British Parliament, but I tried to givE' nn inea of the proportion 
in the language I uRed. I said more than one half of the total, relates 
to the acquisition and storage in India of stores of all kinds intended. 
for the initial equipme.nt and maintenanoe of such forces. A relatively 
-small portion of this amount consists of expenditure unconnected with 
the defence of India, and that is the kind of thing to which my friend 
-refers. 

Mr • .T&mD&du ••• ehta: I will not pursue t ~' matlJer further. 
because those who 'will read the Honourable Member's spAeehes will 
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not d!"8.w that' impression, but the impression unfortunately remains an ~ 
therefore, I have referred to it today. ' 

Then, Sir, regarding the Simla exodus, I understand it is stopped thi& 
year, and whUe partly some Depa.rtments may still go up, what I beg 
of the Government to remember is this. The people who are sent. there· 
in these times of mounting prices should be granted sufficient allowance 
to carry them through. I undel'stand that the postal and other clerks 
who. are going there and 1I1so some others are not liberally paid in pro-
portion .to the cost of living. Sir, it will cause them n QTest deal of' 
hardship if, while they are sent away to a cool climate, they will also 
have the cold comfort that they will !'ltarve there., 

Lastly, Sir, I would advert to the huge balances which remain in 
London. It is a curious commentarv on t.he Rellerve Bank of India's 
organilmtion that 70 per cent of India;s balanceR--in order that there may 
not be any m 8 n er tan n~ I shall quote the 9ctual figure ..... . 

The Honourable Sir .Jeremy :a&ilmaD: At the present moment it is 
just under 6O-it is 59 point something. 

JIr. oTamnadas JI. Jlehta: It used t.o be 70 per cent of the currency 
and banking reserves of the Reserve Bank. If it is reduced now, I accept 
the latest. But what do you think of the Central Bank of a country 
which under the operation of the Act makes it possihle th&t 60 to 7(} 
per cent of its na.tional reserves are outside its own frontiers .  .  .  .  . 

The B'.oDourabJe Sir oTeremy Bailman: 'fhere is one important point 
on which I must correct the Honourable Member. The gold whil'h is a 
large part of that percentage iR not outside India's frontiers. 

111' • .J .. mne,das JI. Jlehta: I am talking o! the st.erling reserves. 

The llonOUlabl.e Sir oTeremy :aaisman: Then that dm'R not amount 
to so high a percentage. 
KI'. .Jamnadas JI. Jlehta: I have not taken any figures deliberately. 

I hn.ve just, Relected the weekly return cusllully, nnd J find that on the· 
17th Februol'\, we hRd a t.otnl currene\, re~e~ ' of R75 croreR total, Rnd 
the banking a'ssetR of 73 Cl'ores. which ~ e  the total assets of the Bank, 
both of Issue Department and the Banking Department, at 450 crores, 
out of 258 sterling securities Rnd 45 bolance  reserves abroRd marle some-
thing like 315 crores out of 450. Now, Sir, if it is not 70 per cent, I 
should like to know what it is, and I beg to ask whether you can think 
of any country whose Central Bank keepR 75 per cent of its assets out-
side its own countrv? What would be the value of such a bank? At 
any rate, the value 'of that Bank in oo-ordinating the currency and credit 
policy of this country, as assisting the financial development of this 
country, must be considerably discounted by the ~e balances abroad 
which' have been made at that high level for a long long time. 

Sir, we used to charge the Secretary of State in the pre-Reserve Bank 
days of man p at n~ Indian currency, of keeping Indian reserves abroad. 
Under the Reserve Bank for the last seven years, our' fate has not been 
much better, and the one great object for which the Reserve-Bank was 



started-namely, the development of Internal Bills, and here even a 
beginning has not been made. Look at Bnv side-whether of the Dank-
iQg Department or of the Issue Department under the head Bills pur-
~ a e  and discounted-Internal-Nil; external-nil. Then under the· 
Issue Department Internal Bills of Exchange and other commercial' 
papers-nil. If there was one object which was iterated and reiterated 
as the object. of starting a Reserve Bank, it was to develop these Bills, 
·-not a rupee there-and 70 rupees out of 100 rupees is all outside. It 
is a forced loan at i per cent. 

Seth Hall Sir .lbdoola Ba.rooD. (Sind: Muhammadan Rural): How 
can they bring this back when the import was restricted? 

Kr. oTa.mnadu II. lIeht&: By purchasing gold. I am giving just a: 
oasual suggestion. I am not saying that there are not other methods. 
What I do say is that while the Inland Bill ma.rket is not at all deve-
loped, you have 70 per cent of your assets in Engla.nd perhaps earning· 
interest at t per oent, while we on our loan pay 3 per cent and 4 per 
oent. That kind of thing does not give us any hope that the purposes· 
~or which the Reserve Bank was started will be fulfilled. 
Then again, Sir, with regard to agricultural finance, all that hat! been 

done bv the Heserve Bank is to issue some bulletins and on the whole 
throw ~o  water on the hopes of the peasant. All sorts of objections· 
nre taken. The indigenous Ba.nker must change his ways. It is possible· 
to bring him within the orbit of the Reserve Bank. Some kind of· 
objection or other is always there. While a special Department exists. 
agricultural financing has still not been brought to any state of pl'actical 
politics even after the establishment of the Reserve Bank nearl:v seven-
years ago. One thing more I should like to say, and it IS this, that the 
help which the Reserve Bank gives to other Scheduled Banks in the 
matter of remittances, between various cities in India, is still very meagre. 
Its counter-part, the Imperial Bank, which acts in the districts, will not 
give you any assistance. On the contrary, it does not even give 10&l1s. 
against municipal debentures which are us good a Government security 
as any other; no municipal loans cnn be issued without the sanction of' 
the Government. And yet, there are cases where the Imperial Bank has 
refused to give loans on the securit·ies of municipaIitiel!! which are sanc-
tioned by the Government. Not only that, Bir. On the Land Mortgage· 
Banks debentures whose capital and interest are both guaranteed by the 
Government, the Imperial Bank has l'efuRed advances. This I brought: 
to the notice of the Government of Bomhay. 
Sir, I have several grievances but ] have already done what just.ice 

I c0ll:ld. do to these various considerations and now I will wind up my 
submISSIons by an appeal about the present war situation. I said· 
yesterday, that the present position fllls me with indescribable sadnesfl. 
While the tread of the enemy soldier is heard ut t,he gates of India, while· 
the thud of an enemy gun may be heard in India, while the roaring 
of the enemy aeroplanes may deal death and diflBster to many the· 
situation in this country remains extraordinarily bad. There is no' one-
ness of mind and oneness of purpORe which alone can save us from tbEt· 
impending disaster. My speech is going to be an a.ppeal.. J recognise· 
there is no time for recrimination. I shall not "peak one harsh word to. 
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:any section of the oommunity. It is very attractive in indulging in a 
powerful denunciation of the British Government today. Everything 
that the Indian nationalists have been saying for the last 60 years and 
more can be proved correct to the hilt. Our economic exploitation, our 
political humiliation, our racial degradation abroad, not to say of a 
thousand and one other things, are all present in my mind. But I will 
be the last man to allow all those happenings to interfere with the \I Br 
·effort of this country. On the oontrary, I am in favour of hushing up 
:all controversies and here I appeal to the Benches present in this House 
first, and I shall begin my 81ppeal by addressing the Muslim League 
Benches first. I am sorry that while the paucity of Muslims in public 
:services may be great, the paucity of Muslim Members on the Muslim 
League Benches is greater still. 

Dr. Sir Ziauddln Ahmad: We are here to hear you all right. 

Kr. oTamnadq •. :Mehta: I am sorry that the paucity of my conlrades 
o.()f the Muslim League Party is still greater. I wish to tell them that 
·the time has arrived when vou mUfit burv the hatchet of all kinds. It 
is not. for the firf1t time that. the Hindus 'and the Mussuhnans will work 
tog-ether and the racial lmd religious distinctions shall not interfere with 
'OUr dutv to our country, our homes and our families. Every part of this 
{,OllDt.rv· is threatened with desolation. Thill t ~eat to our homes and 
·to our'countrv should draw us nearer find I aD! sure will draw UR !learer. 
And it is not for the first time that we have been rlrawn together at 
'such a calamity and no racial limitations have come in our way in the 
past. When Nadir Shah sacked the City of Delhi in 1739, he made no 
·-distinction between Hindus and Muslims. While the solidarit,v of Islam 
might be maintn.inerl and may be maintained, the blood of Hindus and 
'Muslims nlike flowed in this Imperial Capital of Delhi when Nadir Shah, 
a l\fhslim. sncked the Hindus and Muslims alike. ]When Ahmad Shah 
Abdali invaded India luter on, some 20 years later, the Hindus and 
-Muslims (,-Omhined to drive him out and the Mughal Emperor called the 
assistance of the Mahratta against the Muslim invader. Though we 
could not succeed, we at least battered him enough and he never ret.urned. 
Even in these unhappy days that we are livin!? in, the HinduR and 
Muslims do have friendship which kanscends all re ~o  distinctions. 
I am IZlad t·o eonfcRs that one of the g-reat.est friends of mv fRther was a 
Muslim and I am verv glad to admit that one of my greatest fripnds is 
·toda:v n Muslim. Rut for him, it would not have been 'Possihle for me 
to do milch of the public work that I am doing. 

Seth Baji Sir Abdool& Baroon: III those dn:vs t.here was no demoeracy. 

Mr. oTamn&daa K. Keta: Today WE> nre con('emed with the Question 
'of safety. J beg of yOIl to remember thnt what our forefatherR did and 
. what most of us are still doing may be done on a common pilltform and 
'not by recriminations ..... 

Seth B&1l Sir .A.bdoo1& Barooa.: Please remember in those days there 
'was no voting system. . 

.• Mr. oTamudu K. Keht&: Votinj!" apart Rnd there will be no voting 
r~  t'be enemy comes. In fact. one of my astrologer friend in this Rouse 
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has already decided that there will be no nsti 'Bestion of the Assembly' 
because, there will be a fight in the streets of Delhi. But I do not 
believe in such dismal astrologers. I believe in the right hand of man 
and in his soul, and, therefore, I am appealing to the soul which flows 
in you as muCh as it flows in me. At this time, do not think of the 
so-called homelands only but also of what is happening all over this. 
oountry. Let me tell my Honourable friend, Mr. Jinnah, that he was 
at one time a nationalist leader of this country. We started in Rombay 
a Jinnah Memoria.! Hall when Mr. Jinnah was n nationalist in his more-
ilvangelic and more regenerate days. I um one of the trustees of that 
Yemorial Hall. We then admired Rnd adored him. Mr. Jinnah's home· 
land is in a small village in l{athiawar where his ancestors recited the Gita. 
In fact, his very name is a Hindu name. The word Jinnah means, 
"small, puny". Therefore, I can beg of him that his blood and the sour 
that is within him both belong to ihis country. Today I beg of the 
Muslim League Benches that you may remember as much as you like· 
your sacred places, but in the past the A!"abs and the TurJilJ have-
slaul/'htered each other. Even today in Ibni Saud's time, my Muslim. 
friends will remember. there was an International Muslim Conference in. 
1927 for the safety of the R8cred places of IslaJU. The Indian e e~ate

said to Ibni Saud: "Give us the government of the holy places". Ibni 
Saud said: "Here it is. I am a Muslim and you are a Muslim. We· 
shall all govern these holy places in the name of Islam". I can refer: 
you to a book in which he has said this. Then, the Indian delegate-
said: "No, it is not merely the religious government but the political 
government of Hedjaz which you must give to us". Ibni Saud a ~

"I ha.ve protected these places when .you were not here and I am going 
to protect these places, as a sovereign when you may not be here. 
Therefore, take the religious administration of Hedjaz in your hands but-
leave the political sovereignty to me ", But when the Indian ,lelegate· 
insisted on his demand, then Ibni Saud's men spoke out in the following-
words: "When the Muslims in India will know how to mAnage a kitchen, 
a tea house, in Bombay properly then we shall consider their claims » 
govern Hedjaz". These are the words addressed by one Muslim flo· 
another. Therefore, our real future and our real destiny lies in this: 
country. I will foreswear all dissensions and all controvel'8ies .. For the-
present let us combine for a common victory. It is victory alone ,yhich, 
counts. All our aspira.tions will be ashes if our internal' struggle con-· 
tinues. 

To thf' Hindus, I can only say: give up the futility of caste and' 
sub-CaSLE.. Our homes are in dire calamity and our families and our 
country are threatened with things which are full of agony. 'fo my 
European friends, whose representative, Mr. Griffiths, !poke yesterday-
with great eloquence, I beg of them to declare themselves now. If the' 
Europeans in India today made it clear that whatever the Government· 
in England might do or might not do, they at least are prepared today 
to live as citizens of this oountTy without privilege and without claimlng 
any extraneous advantage!! on the grounds of ~ e past conquest, I think 
the Government in England will not even th,ink it· n,ecessary to send' 
Air Atafl'ord Crippfl. I want that declaration now in this B'ouRe from 
the European Benches, that they are the 'People of this country and are, 
from ~ a  onWArds, prepared to live as citizens of India and no better .. 
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that our glories will be their glories, tp,at our disasters win be t.heir 
.disasters. Let them stretch their arm of friendship to us here and now 
;today. Let them imagine the electrification of public opinion if such 
.8 decllll'ation is made by the three lakhs of Europeans in this country. 
Let them say that they are not a conquering race any more, that they 
·do nut believe in exploitation and that they believe in equality. 'rheir 
.promise that they are for the freedom of this country will ring through-
·out thtl country, if they could make such a declaration here and now 
.and I would request them to rise in their places and say that. that 
promise is given. I am waiting for them to rise in their ~at  and say 
that  that promise is 'given here and now. Unless that 'promise comes,. 
my friend, Mr. Griffiths' speech, eloquent as it was, will lack tha.t strength 
.and sincerity which is needed today. His speech must be fonowed up 
.by a declaration in this House on the part of the European Benches 
that from the 13th of March, 1942, the Europeans in this country are 
.not exploiters but fellow citizens, and equals among equals. 

Lastly I come to the Government. I know that their voices are 
.hushed. 'They cannot speak out what they might be thinking. The 
Expanded Executive Council consists of some of my best. friends whom' 
I have known for a life time as honest public servants but they are 
. silenced. I would ask the Government, if possible, to sopeak in the same 
language in which His Excellency the Viceroy spoke the other day in 
.making his appeal to the people of India. That appeal is as much to 
thtl European us to me 01' my friend, Maulana Zufar Ali Khan. W.ill 
:that appeal be responded to or will it remain a pious hope of His Excel-
lency the ero ~ That is the problem. Sir Stafford Cripps is coming. 
When the aeroplane is available; he is welcome. What cargo he is 
· bringing I do not know. But I do not build much hopes on that. What-
· ever may happen, I want to tell him this. Do not forget the common 
.citizenship of all of us-the children of the soil, that nothing will remain 
;permanent which is not truly democratic and national. In a hurry you 
may do some patch work which will make things worse then ever before. 
I have the privilege of knowing Sir Stafford Cripps persona.lly when he 
· came in 1940 and his great reputation fills me with hope tnat he will 
succeed where others failed. But whether he succeeds' or fails, toda.y 
,it .is my country that is in danger and I am forgetting everything else. 
1: do not wish simply to hear the sound of my own voice. Angry denun-
.ciations of Government or of my comrades are out of the question. The 
days of mob oratory, the des-picable. demagogy which incites but cannot 
inform, which inflames but cannot enlighten, those days are  gone. What 
is required is sincerity and determination. When the great Marshal 
'came to this country, we in this House unanimously passed a Resolution 
admiring the combating and resisting spirit of the Chinese. We wished 
:him well but what have we done? " 

OM HoIlouable Kem.ber: We did not see him. 

Mr. oTlJIlIladu K. Kehta: Not necessarily. You read his message, 
·the message of hope and cheer, the message of call to assistance to 
·China. Wu that an empty Resolution that we passed or do We believe 
. ini' that ReSC?l?tion? 1 '~op e' have picked up a small part of it which 
-refers to pohtical conditIOns and neglected the rest. I beg to invite your 
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attention to one passage in his message in which he says t.hatthe destiny 
of India and China is today identical. Has anybody noted those remarks? 

Sir ~ a1 m GhUlD&vi (Dacca cum Mymensingh: MuhlUI1Dladan 
.Rural): Yes. I ·have . 

. Mr. JamDadu ,K. Mehta: If you have and if others have, then let 
IUS 1Il0t simply waste our time on one passage. Those only are wanted 
today whose determination is clear, whose will to sacrifice .is ~ o te  
whose courage is undaunted and who have made up thell" mmd that, 
whatever mayhap'pen, the Jap shall not come to this country. That is 
the one single thought that has assailed me during all these days 
.and ·nights and I say that when death is stalking 0.11 round, you should 
remember that humanity is fighting a deathless struggle for freedom. 
It may be that the struggle may end in the victory of the aggressor. In 
that case, humanity will not accept it as a final solution. Christianity. 
Islam and  Hinduism and Buddhism are all in the melting pot today. 
They are threatened as much as any other things. Therefore, all con· 
troversies must be hushed, All differences must be kept in the back· 
ground and the one and only consideration that should weigh with us 
is that we shall resist to the last, if it came to that. If in the struggle 
we are exhausted, if in the struggle we expired, let our last words be 
"Fight on'. Then, the verdict cannot be in doubt. We have wasted 2i 
,years in idle controversy . 

.An lIonoarable Kember: Who wasted? 

1Ir. Jamnadas K. Keta: All of us. I am not blaming anyone 
Party, We have wasted our energies on things that are worthless and 
:insignificant. Your own children may be mangled and mutilated by the 
oenem.y. My heart will bleed just as much when your home is bombed. 
:as yours will bleed when my home is bombed. My only quarrel is with 
those who even today, at the twelfth hour, are still carrying on idle empty 
(lontroversies, whose mind is not made U'P about winning the war. These 
-empty controversies ought now to be put in the cold storage. If the 
Congress, the Hindu Maha·sabha and the Muslim League and the other 
parties have spent any time in these idle controversies, let t.hem not 
·do it any more. The Congress and the Muslim League have today kept. 
aloof from the war effort. I beg of them to come in and co-operate, just 
as I have appealed to the European community. If they choose not to 
'come in, I beg of them to st·and Aside and not do anything that will 
impede the war effort. Let those who believe in fighting the enemy come 
to the front and my humble submission is that, no matter what others 
may do or may not do, there are at least four or five people in this country 
,vho can be safely trusted to give of their very best to awaken public opinion, 
In spite of all that may be said to the contrary, who will bring the Muslim 
masses and the Hindu 'masses, and the masses of this country to the 
hattIe-front. The names I want to mention are those either of the 
Maharajah of Bikaner or the Maharaja Jamsaheb of Nawanagar. Tht" 
next name is that of Mr. V. D. Savarkar. Then I prQPOle the names 
of Sir Sikandal' Ha.yat Khan and Mr. M. N. Roy. To these four you 
may add the name of Mr. Fazl Huq jf you like, I do not mind. I do 
not; want too many. (Interruption.) I am sure Sir Sikandar Hayat Khan 
and Mr. Fazl Huq are as good Muslims as anybody else. 
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AD HOD01It&ble .tlmber: You club them together. 

Kr. JamDadaa K. Kehta: Don't question. They are as good Muslims. 
&8 you are. Politically you differ, you differ on small points, but they 
are your brethren in religion. And today Mr. Savarkar can claim the 
allegiance of the Hindu community as nobody else can. Even the-
Congress Hindus tell me many a time in private that Savarkar is right 
and Gandhi is wrong, as he has always been. Then Mr. M. N. Roy. 
who can command the allegiance of the working classes. being a com-
munist by conviction, who has sacrificed everything today in order ro 
put the last possible ounce of energy into the working classes so far as 
he could. Among the Princes, the NHwab of Bhopal may replace thEt 
Maharajah of Bikaner, or the Chancellor of the Princes Chamber may 
be taken. These gentlemen today will create unbounded enthusiasm if 
they are placed in complete charge of the war effort and in a 'Position 
of authority and command. Let the politicians stay aside. Let . the-
biukerer and the controversialist keep his peace. Let the hopes and 
safety of this country be nc more jeopardised by idle controversies. 

Sir r. E. James (Madras: European): Like most of the prDviou!CI 
flpeakers I shall make little referenc6 to the nan~e Bill. It is H severe-
but just measure and its reception in the country should, I think, en-
courage the Honourable the Finance Member in his tusk. I would only 
say that the Finance Bil: is possible today because of the foundations, 
which have been well und truly laid hy his predece;;sors i!l the years. 
past. 

To my mir,d, on the home front, the four most important Jloints Rre 
production, transport, food nnd civil ~ en e  I make no apology for 
returning to this question of production, liS, unfortu1).ately, on the debate' 
on the Demands for Grants one's time w.',s greatlv restricted flnd therP.' 
was no opportunity of replying to the points 'which were made 1';0 effec-
tively by Mr. Jenkins. He re('ognised the arguments that we advanced" 
but he thought t,hat the creation of a new Department, as he en lied it. 
would lead to administrative chaos. I will not quarrel with him Or nny 
one else on the administrative arrangements that should ~ made t() 
ensure the pre-eminence in all fields of the demands of produetion, for 
that is what ~ am aiming at. The particular suggestion that I mad& 
was only 8 suggestion as to the way in which that aim might be reu.Iised. 
I mention':ld in my speech, the other day, that there were certain 

impediments in the way of flat-out production, and I feel strongly that 
production is of such vital importance that those impedimeats should 
be. removed find. that produetion sh<?uld have precedcnce over every-
thmg else. No mter-departmental nvalry should stand in the WIIV_ 

The Department of Supply or Production if you like to call it,-th& 
Department of Production, the needs of that Department should comtt 
absolutely first and those needs should be satisfied without the illt,ervell-
tK>n of .any other Department o~ without the impediments which are, 
placed In .the way ~  other conSIderations. I would refer, particularly. 
t.o. two pomts .on whICh I ('an see t ~re mav he a danger of impediment!:! 
bemg placed ID the way of pro~ t on and the transporto'f the things: 
that are produced to the places where they are required. 

• Let me, say a w?rd about import control. I am ~ are of its neC9S-
Slty, and I st.·)uld ~e hare to pay a tribute to those WU9' haye been 
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'Concerned in an exceedingly difficult task. The delays, which were in-
-ordinate to bElgin ~ t  have been reduced to the minimum. But I 
'would draw the attention of the Honourable Member in charge of Supply 
:and the Honourable Member in charge of Commerce, to the paramount 
importanoe of eusuring that the necessity of obtaining. an impon license, 
.and in addition to that, of obtaining a priority certificate in rl'gnrd to 
.essential machines or equipment for production in this country, Ilhould 
.not hinder the speed with which those articles are obtained. I could 
quote to my Honourable friends, if they were here, illustrations of the 
-delays which have taken place owing to this dual responsibility, or, 
-:shall I say, this dual procedure which has to be followed. I am not a 
·little alarmed to hear that the Office of the Chief Controllpr of Imports 
is to move to Simla. ~ot that I grudge the move, but-r am r.fraid that 
it will mean further delay. If that Department is respons;ble for the 
:.issue of import license and then another Department .Jown in Delhi is 
'responsible for thE' issue of priority certificate, I do apprehend there 
.may be delays in obtaining release, either from the United Kingdom or 
from the United States, of materials which are absolutely essential for 
'this country at t.hf-earliest pos('!ible moment. I hope that  that point 
'will be looked into by the two Departments principally c(IDceme(l. 

The Honourable Sir Jeremy Baisman: I have no doubt that my 
Honourable friend realise<; that if Departments are being Reut to Simla, 
they are being sent there, not for the benefit of their health, but hflcause 
"they cannot b£' housed in Delhi. 

Sir 1'. B • .Tames: I fully apprecinte that, I realise the position. At 
t·he same time, I do hope that if there is to he a physical sepnration 
l)etween the DepArtment responsible for the issue of Import license and 
:that responsible for the issue of priority certificate-I do hope thnt. so,."e 
arrangement will he mad£' so as to obviate the delays ',vhich ordinArily 
would be CRIlSp.d by that physical separation. 

May I also make one other observation on the questiQn of produc-
i.ion and some of the impediments which are in the way? Due of the 
mpediments is the India Office. That I know from E"xI)erience. . I know 
'my Honourable friends on the Treasury Benche. ~ not lJe8ponsibie 
'for that. But if there is anything that oan be done on this side·to remove 
the impediments in that office, then I should be very glad if aetion 
could be taken. Here, again, I do not want to quote individual 
-instances, but in recent months, there have come to my notU!e· OMses 
-where the most unwarranted delays have been eaused by obstruction 
in the India Office. In a war in which on the production sidp-, every 
'minute counts, it; is astonishing that that kind of dela.y should be allowed 
-;still to exist. 

I would now turn to the other matter, that is the question of trans-
12 N port which is intimately related to production and on which 

OOlf. . the distribution of the articles produced also depends. I may 
·sa.y that we have been, I think I may say that the whole .if my Party 
have been rather disappointed during the course' of the ra.ilw'IV debRtes 
-at the ',fragmentary way in which this matter of trarispoK 111 .. ~en (leo It 
'with by my Honourable friend, the Govemor Designate' at Aj,UlAm. 011 

'whose appointment, I am quite sure the whole House would wish to 
~n rat ate bim. I should like to ask him if he would consider making 
~ much mo.reeomprahensive statement than he has dODe before, on, the 
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whole question of the transport arrangements in this country \'I hich he 
is now considering. What is the precise function of the newly created' 
Central Transport Department? Why are not the Depal1imcnts or 
Commerce and Supply represented on that organisation? What rela-
t.ionship does that organisation bear to the Provincial Boards of 'l'ralls-
port which were set up sometime ago. How is my Honourable friend 
going to avoid the danger which is already becoming o.ppanmt of the 
overlapping Qf authorities? What are the precise functions-·und here' 
I have given notice of a question, but if my Honourable friend would' 
make a statement during Ule course of thh. dh;cusflion. J shall ~' ilIad 
not to ask that. questim; becRllse I am mising rather ~ ' i"sues--what 
is the relationship of the newly appoint.ed Priontieb Oft]('er to the ruilway 
Itdministrations throughout the country and to the Officer who is ('harged. 
for exanlple .. with the distribution of priorities in regard to COlli'? In other' 
words, the House would be grateful to my Honourable friend if be would 
give us a general statement of Government proposals, and as to how they 
are going to deal with the second vital problem of the home-front during 
time of war. One of the miracles of modern times is the way in which 
the Russians have grappled with this transport problem. No one in Russia., 
before the war, would imagine for one moment thut that country could 
have grappled with grenter transport problems than any other country has, 
been faced with, a.nd yet, it is a tribute to their organiging. sometimes: 
extremely unorthodox organising genius and their powers of adaptation at 
short notice, that. they have been able to move munitions, r.rmies, nye, 
factories in the most l'('mBlllmble way. A friend of mine the other day' 
suggested that before the successor to my Honourahle friend takes office. 
he should be sent to Russia to see how things are done there. 

Now, Sir, T want to say one brief word about ciyil defence. I use the· 
word iri its broader sense. But I would like to ask mv Honourahle fripnd, 
Mr. Symons, if he would take the opportunity of t ~ debate to complete 
the speech which he was delivering with such telling effect the other day, 
which was interrupted because of the time factor. There an:' a nUTl,bpr' 
of points which my Honourable friend, Mr. LawsO'l'l, raised, which he WflS 
not able to deal with and we should appreciate very much his dealing with 
these points dunng this discussion, May I also ask him if he could make 
a statement on the general questiol', of equipment for civil defence, which 
is so short in ~erta n al'f'8S in this country? It is due to t t~ House that 
a statement should be made as to the distribution of existing resources and' 
as to the Prot'pc.>cts of those resources being made more adequate. Under' 
civil defence, T include all measures that are taken to stifft1n public morale. 
On the whole. I believe that public mor~ e is good, far better than it has' 
been in some other countries which have been over-run Rnd o ~ p e  by 
the enemy. That is why I use the word .. stiflen " .  I would plead for R 
more adequat.e use of our great broadcasting system in this countrY by 
those in authority in Government. •  , 

Now, Sir, I know that I am suggesting that thC?se who are desperately' 
hard worked should take upon themselves an additional burden. But let 
them believe me, when J say that t.he voice of the man in authoritv over 
the microphon.e at the pre ~nt moment will have very great e e~t  It 
has always beeD to me a regret that His Excellency the Govemor Genf!ral 
·,has not been "bIe to follow up the profound impression which his brt>Bd-
,oast ~ weeks ago made upon the' country, ,by a periodical RU"ey CD 
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the micl'Ophon.(> about the war eftort in this country. No man carries 8 
greater burden)n the Empire than the British Prime Miuister. Yet he 
finds time to go to the microphone and talk to the people of the Empire. 
May I plead with His Excellency the Governor General, with that sreat 
gift he has for moving aad simple statement·,' to find time k, talk to the 
people of this country more often. May I also ask some ohe in authority 
precisely what. is the relationship between the authorities in 'Lhe Bl'Oad-
casting Department. and those in the Public Relations Departnlellt of 
Defence who are responsible for publishing frequently in the Press, notices, 
statements, and stories from the battlefield of war. There has d(wel(l.ped 
in the course of this war, an egregious gentleman, who is sornetirueg called 
'a military obClerver', and sometimes 'a military spokesman'. His duty 
seems to be to tell amusing and interesting stories of individual courage, 
in order to cover the fact that our troops are fighting a rear-gIlR!'cl action. 
That kind of ihing, surely, is now becomir,tg a Htt.le out of dnte. I do 
believe that if there is anything to be told as to our militury operations, 
the country should be told the truth. I believe it can take it. 

I shall not say anything on the question of food supply, as thAt ma.tter 
wa.s dewt with· ill the recent debate on wheat by the Honourable the 
Commerce Membel' except to emphasise that there is a ~r o  shortage 
in some districts, a shortage which is particularly felt by the poorer 
classes. I am glad to be assured by the Honourable the Cummerce 
Member that supplies are coming to Delhi itself soon. 

Now, Sir, my Honourable friend, Mr. ,lamnadas Mehta, addrelllJeci 
some words to the European Group. I do not propose to answer his invi-
tation to make II. declaration; the a ~ of declarations have PRsseel. But 
I should like to support whole-heartedly the views of my Honourable 
friend, Mr. Griffiths. It has not perhaps escaped t.he notice of the 
House that his appeal came not from some of those who have bean asso-
~ ate  in the past with the gospel of reconciliation, but from one who bas 
earned the nickname,-and justly so.--of "Tiger Griffiths". 'l'hot is a 
very significant' fact. He certainly did voice the feeling of every ona of 
us, whatever political opinion we might hold, that the voice of controveny 
should be hU8hed. . 

I should iike to addrl:'sR one word, if I m ~ t  with the indulgence of 
the House, not to other Parties in this  House but to my own Party and 
thl'ough them to my own community. I should like to remind them that 
we are living in It revolutionary period; tha.t India is changing Rnd will 
never be the same again. I should like to appeal to all leaders in my own 
community to use this present occasion to root out any remaining evidf:llCe 
of racial and social exclusiveness and arrogance. There .ue still in certain 
parts of this country ancient monuments of exclusiveness which are now 
completely out of tune with the modem developments, and :which in any 
case were never worthy of perpetuation. Let them go. Let us decide 
to throw our lot in with the people of this country. If there nre any 
barriers still 'e~ma n n  in the realm of social intercourse wbi(lh afd hinder-
ing the fullest eomr9.deship bet.ween Indians and Europeans, let those 
barriers go. I have preached this for years and have suttered from time 
to tjme for flilpousing the doctrine of freedom from raciaL e.lcIusivenflss. 
But I do not believe that today. in his heart of hearts, there iw a single 
member of my community who does not feel that thc:se are things of the 
past.' If that is so, let them go. Wherever they .remain, let them be 
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'Obliterated. Any section of the community which beHe\res thnt it can 
live in complete isolation from the people of this country is living in a 
fool's paradise. Surely, tqday in the face of a common D~ r there is 
an opportunity to lay II foundation in commoxl' service on which can be 
built an edificfl of lasting friendship not only between the people of this 
country ,-my people and  your people,-but between the two (Jountries 
themselves. 

Sir Abdul Halim GbUlnavl: Sir, the budgetary position shows that the 
,-'expenditure is more than three times the pre-war ~et  A deficit of 
/'47 Cl'ores in the present budget is to be met bv 12 crore. of taxation and 
'the rest by borrowing. That, Sir, reveals how intensely the sources of 
revenue have been t.apped in the PURt by taxation. So the Government 
''Can now no longer raIse any more by taxation but have to re'sort to 
,borrowing. ' 

• The next point that I want to raise is this. A provision hus been made 
1D the budget for an expendit,uJ'e of 34 crores for payment on account of 
goods which my Honourable friend thinks will be coming'to India under 
the Lease and Lend Ad. As I understand it, the Lease and Lend Act 
~ean  that for such goods as may he delivered to us now we are to pay 
aHpr the wnr. And that is cienrlv mentioned in the Honourable Member's 
statement which says: . 

, -"In order to ensure that India participated to the fullest possible extent in thl'le 
Leaee-Lend facilities an Indian Purchasing Mission was created in thljl U. S. A., 
aDd .... __ .. India has DOW been admitted to the benefits of Lease-Lend facilitiel 
on the same tHnU! as the United Kingdom itlelf and otber members of the British 
Commonwealth of N ationa." 

If that is so I fail to underRtand why 34 crores hlld t,o he r ~ tp  for 
"A!lh pa,\mEmt. Are we to understa'nd that as 'Soon liS the goods nre 
shipped tu lnelin. His ::Unjest,V's Government will dehit the Government of 
Inllill and that RiR l\fnjest.v's Government will demand payment now 
",hiC'h they will pay long after the war is over? 

The Honourable Sir Jeremy Raisma.n: No. 

Sir Abdul H&llm Ghumavl: Then why does the Honourable Member 
provide for a cailh payment of 34 crores for these goods when the Act 
provides for payment after the war is over? I do not understand this 
provision of 34 crores and the 11 crores which the Honourable Member 
pl'Ovided lust year for cash purchases. I do not understand these cash 
purchases when India is to get goods under the Lease and Lend Act, 
unloss it be that India will be called upon to pay cash immediately, 
whflreas the United Kingdom will pay after the war is over. There would 
thus appear to be no meaning in the I.ease and Lend Act to the provisions 
of which India has Illso been admitted as a beneficiar,v. 

"l'be Honourable Sir Jeremy ltallman: Surely, if in the course of the 
Honourable Member's business something is advanced to him for ,,;hich 
he has not to pay at the moment, he will stnt make some entry in his 
books to show that lIome time he will have to pay for it. 

BIr £b4u1 .&lIm Gb1llll&v1: Is that the meaning of the Lease and 
I.end Aut? As I undel'lltand it ..... 
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Sir OowasJl Jeh&l1gir: Sir, as there ~  a good deal, of m ~ er t n n  
on this point.· may I ask the Honourable Member one question to make 
the matter more clear? Government have made a book entry. Does that 
moa •• that if they had not made that book entrY' but had set the amount 
aside or if they had had to pay it, they would have had to borrow 84 
crores more? 

The HODourable Sir Jeremy Ralaman: That is lorrect. 

Sir OowuJi Jehangir: Then, does it mean that it is merelY.8 book entry. 
Dud they hflve not borrowed any more due to that book entry? If they 
hlld provided it, as some believe they have, then Government would not 
have had to borrow 34 crores more? 

The HODourable Sir Jeremy Ra1sman: The Honourable. ¥ember is 
right in thinking that I have not provided for the actual raising of the 
wan; and means in order to make this payment. It is true that I have 
provided for the debiting of ('ertain revenue accounts with the value of 
t ~ e goods, but I hu\'c not provided anything since for the actual pay" 
ment. 

Sir Abdul HaUm Ghumav1: Do I understand that this amount of 47 
r.:rorell which is to be met does not include these 34 crores? 

The HoDourable Sir Jeremy Bamn&n: No, not as such; not 8S 84 
crores. 

Sir Abdul H&llm. Ghuanavi: Does this deficit of 47 crores represent also 
fhi!': 54 crores in it? 

The HODourable Sir Jeremy RalImaD: It is possible that a certain part 
of this 34 crores might enter into the deficit. In my opinion it would be a 
comparatively lima)] fractio,n of 84 crores. 

Sir Oowaajl Jeha!!gtr: You might explain that later on and make iii 
more clear. 

Sir Abdul Xallm Ghumavi: It is difficult for us lavmen to understand 
the Honourable Member's point. Then, Sir, I come to the Excess Profits 
Tax. My Honourable friend recognized that at present the Excess Profits 
'I'ux of 66J per ~ent  militates at certain stages against the ineentive to 
the most economic and efficient admInistration of the business. He 
admits that it militates aud he wants to give an incentive to the business-
men. Naturally, when a businessman makes one hundred rupees and if 
he is asked to pay 66* out of that hundred, there is no incentive for him 
tu make any money. Therefore, my Honourable friend has suggested an 
ineentive so that thp. husinessman may go on making this money to pa.v 
him the 661 per cent. What he has suggested is this: "Look here, I 
agree that .you do not feel happy over taking away 66! per (·ent., and, 
therefore, you don't do more work to earn more money". Now just Be& 
what a great incentive he is going to suggest in order that we should make· 
m9re money to pay him I He says: "I will provide an incentive. and it itt 
thIS .. If you pay ten p~r cent. of this 68t per cent., say in the shape of 
"'ar bonds, the Government will gi'Ve you another ten per cent. of 661 per 
cent. to. 
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fte BOIII01IIable SIr .JerelD)' ."aman: What I aaid was this. If the 
assessee will pay anything up to 20 per oent. of the tax, then I will put 
in half of that amount. 
IIr ~  Ballm Ghunavi: I beg your pardon. It is not ten per cent., 

but 2fJ per cent. If I pay the Honourable Member 20, then he pays m.e 
back ten. 

The Bonourable Sir .JerelD), Baiaman: And your own 20. 

Sir Abdul. Balim Ghumavi: Yes, I know. 

The Bonourable Sir Jeremy BaiSDian: It is very impOl"tant. 

Sir Abdul Balim. Ghuznavi: M v 20 will be returned one veal' affer the 
war, but his ttc"n, only goodllt>ss kn"ows when he is going to r~t rn I That is 
the incenti:ve that he is giving for making us work more and put the 

n~ t of it in his po("ket. 

Then, Sir, is the question of defence. It has been pointed out yeur in 
and .year out in this House that t.he defence budll'et of Indin il-l the highest 
ill the world. At lellst during the last 17 :\"ellr8 that I huve been a Member 
of this House I have heard ,vellr III unrl yeur out that the defence figure of 
In,lin i\.; more than the defence fh;ure of an ... other ("ountr\" in the world 
:md thut the Oovernmt>nt have to ~ r e thllt. But we ha\'e nh\'a\"s heen 
told that the amount is requimd for the defence of India and to' protect 
us trom any outside aggression. Now I Ilsk the Honourable t.he l"inance 
Member, what he has done so far to protect India from aggression. 
Burma, whirh was a pUi"t of India, WIlS onl,v separated the other day, and 
we }Iave hud to provide from our general budget for the derence of Burma. 
Fol' one hundred und fifty ,years we have been exploited in the name of 
defenre and the standing ann.\'. Whut is the position today, I fisk? It is 
just It stroke of lllck t.hut these Japanese l-Jave not yet come. But if they 
do, how are we to defend this country? . 

The Honourable Sir Jeremy Bataman: By talking like this. 
Sir Abdul Balim Ghulnavi: And b'y the actions of the Honourable 

l\Iember-bv what the Honourable Member has done. Whv did the 
Government not arm the forty crores of people of India? ~t  prevented 
tht. Government from arming this notion of forty crores?l£ they had, we 
would have defended not onlv Inaia, but the Honourable Member's own 
country against the Nazi hordes. 

Mr. N. V. H. Symons (Government of India: Nominated Officilll): 
May I presume on Ii vcr:\" long friendship with the Honourable Member 
to remind him ::If the first words whieh Mr. Churchill spoke when he 
succeeded Mr. Chamberlain, which were: 

"Let the present not quarrel with the past because if we do that, all we shall do 
i. to jeopardize the future." 

Sir Abdul Balim Ghunavi: Thank YOIl, Sil', The Honourable Melllber 
is m\ old friend. Can he tell me what he has done in 1989, and in 1940 
Md 'in 1941? Are these preseRt or past yearl!? And the Government 
will earry on in the same way till the war is  over. 

The :a:onourable Sir .JeNIDI BaJlIDan: 1940 is not 1942. 
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81r Abdul Hallm GhUID&'fi: What has my Honourable frieDd done in 
1942? Is there anything that he did iD 1942 to improve on ,!hat existed 
in HMO or 1941? Let us have some consolation that there will be some· 
.thing to defend us. No, we have been left in the lurch. Goodness kDows 
_how we are to defend ourselves. We do want to defend. It is our country. 
We do not want to be bombed. Give us the necessary material and we 
-will fight, and the ~mo ra e Member will see how we can fight. 

Sir, in March, 1939, 1 remnrked in this House while speaking on the 
~ ' an e Hill: 

"The British prl .. tige wu no more." 

'fhe Honourable M<!mbers in the European Group were indignant. Sir 
Fredrick J umes said: 
"The BI·it.ish prestige waa fa!" better today than it was before." 

1 retored: "You huve lost ever,vwhere", and added "Just wait and see, 
Your nction in not taking any action in Abyssiniu has destroyed your 
Briti!lh prestige." 

The Honourable Sir Jeremy :Kallman: That proves you are 6 fals6 
prophet lIu:-how. 

Sir Abduillalim Ghuznav1: Hir, J am presently coming to that. 

Xaolana Zalar Ali Xhan (East Central Punjab: Muhammadan) : 
Ph "sical prestige or moral prestige? 

The Honourable Sir Jeremy BaiAman: Abyssinia is a good example. 

Sir Abdul lIalim GhUZllavi: M v Honourable friend says • Abvssinia is a 
good example', because they have reconquered it and ~ en ·it to the 
Emperor of Ab:-'ssinia. lR that the idea? I am coming to that point. 

The Honourable Sir .Jeremy R&l8man: It is B ver.v ~oo  example of 
how the prophets of disaster nre prepared to raise their voices at the worst 
moment. 

Sir Abdul BaUm Ghuznav1: The res;;on why I have raised this voieo 
at this critical mc,ment is to make the Government work, to mal,e the 
Oo.vemment feel that t,hey have a duty towards us, to prepare us and give 
us the tools which they have not given liS. Give us the tools, give UII the 
mnteri:rlll and we will fight. We will face the enemy even now. 

All lat') liS t ~ 7th August, 1941. in the House of Commons, Mr. 
Anthony Etlen, thfl Foreign Recretary, is!'llled II Ilrave warnin£! to .Tupan 
ihat any nctior, calculnted t·o threltt.!'11 the indenendence of Thailand would 
inevitahh' give riRe to a g-rave situation hetween Britmn and Jltpan. 'rhnt 
was in August, 194]. In Decemher. 1941, we found that Thailand had 
taken arms against UR. Something ill wrong with the intelligence -Jepari-
ment of HiR MaiN;ty's Government. and nerhaus of the Government of 
India. ~ n  'F! £!eol!"ranhiclI"l position iR Ruch that she cannot defend 
berself alona. Either Japan or the British must come to her rABeue; 
ot,herwiRe Rhe Clsnnot defend herself. That is perfectlv ~ e~r  >and if I 
may say so, oU the trouble that has arisen now in Burma is due t.o the 
ml8li'\ke, which let Thailand go over to the enemy's side. There WIJ'II a 
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goodwill mission from Thailand which came here and we were ~ ' ~  
Calcutta to give them a warm welcome and reception. They came here .. 
they sawall our works and went back with full knowledge of whnt w& 
do and where we do it. If the Allies had done in Thailand, whut they 
did in Iran and Iraq, and gone straight to Thailand .. Thailand would have 
been by the side of the Allies today, but they waited till it was too lat.e;· 
and now Thailand has gone over to the other side and the whole picLure is. 
chllnged. 
t.[ * ...  ...  ...  ... ] 
It is all very well to ~m  now, as Mr. Hore Bclishu said last month,. 

that after two Ilnd a half years of war they have discovered thut the cause' 
of the British fuilure in the Fllr East wus the British Golonisl policy :>f 
not carrying the indigenous peoples' support for the pr08ccution of the' 
Will'. A very significant statement! 

Well, Sir, let me give you this story oB how they lost Malnya. First 
of all there W813 the complaint of the lack of man power in Malaya and in' 
Singapore. It was found to be one to seven-seven Jllpanese t.t.ga.inst one, 
of us. Soon after the declaration of war by Germany, the Indian popula-
tion in Malaya, numbering about eight lakhs, offered to form a volunte€'r' 
corps. The High Commissioner rejected the offer with thanks. Mr. 
MalIal, B barrister evacuee from Singapore, told the Bombay Rotarians the· 
other day that the offer wm; repeated when Japan declared war, and wat> 
turned down again. Malayans, Javanese. Chinese, Eurasians and the· 
Europeans  had their volunteer corps, but not the n an8~  cannot. 
trust them; that is the feeling in their miuds. These eight lal{hs 'If 
Indians, available as 11 fighting force in Ma.la.ya, were not allowed to arm 
therr.selves and form a volunteer corps. There was discrimination in' 
every form. Bf;inJ! the Chainnan of the Evacuation Muslim Commit-tee 
in Calcutta, I mE.'et. the steamers when I am in Calcutta; the evacuees.-
tell us stories of how non-Indians, all alc'lg. got preference for evacuut.ion· 
to Indian". Therl;' Bre hundreds of thousand" of Indians who are left 
behind; but all white men have be('n cleared out of Malaya, Singspore I\nd' 
Bunna. 

In t.h" Round Table Conference we opposed the separa.tion of Bnrma" 
I was in the BUl'mn sub-committee. Burma was part of India then: 
British interest.s again came in and Burma WI\S separated, in spite of t.he-
large number of Burmo.ns who were against the seplI'!'ation. Fifth (lolum-
nists had to be engaged to make them agree to the separation. Had:' 
Burma not been s€'parated today, their defence would not hRve collapsed 
like a pack of clJ'l'ds 88 we see today. 

It was Mn.rshal Chiang Klli' Shek's porting message that roused OUT" 
friends in T,ondon. What was the parting message that the Generalissim() 
gave? He said t.hat he sincerely hoped and confidently believed that 
Great Britain we·uld, without waiting for any demand from the Indian· 
people, give them real political power so that they may be in a position to 
further their spiritual and material strength and thus realise that their-
parlricipation in the war is not merely an aid to the anti-aggression nations:. 
f.l'bey have not up to now offered us anything. All along, continuously. 
we have been told-"Settle amongst yourselves, come with a joint proposal" 
to us before we can do anything. Without that we will consider nothing'·_ 

t or~ on  in •• teri.b were deleted. by order of the A_mhly.-Jr". 01 D. 
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That is what you say knowing full well that· we cannot settle among our· 
Relves. Now". t ~ great man the Generalissimo had to tell his British 
co1leagu6s that, without further delay, they should offer us something 
definite, nnd I bElieve the impending visit of Sir Stafford Cripps is the· 
result of that. I know that India welc.)mes him, and I hope and trust 
that his "isit to India will give us all that we ask for unanimously. He 
hus to find out a fcrrnula that will please us all, and not OOly particular sec-
tion of India. Sir, it is no use pointing out that the Muslim League, the 
Congress and the Hindu Sabhs do not agree; it is no use pointing .:>ut the 
differences that exist among hhese three bodies. That is how the 'Tlonkey' 
dispensed justice to the cats when they were fighting over a piece of' 
cheese. It is no use waiting for statements like-"I am India", "I re-
present the whole of the Muslim community in India", "I represent the 
Hindus and no on·3 else" and such like things. Domestic quarrels of ours· 
will be settled when we know what we are to get. They cannot be' 
settlE'd until we know what we are to get. 

Now. Sir, another important point that I want to raise here is with-
regard to what is called the Scorched Earth Policy. I want the Govern-
ment to make Er definite statement as soon as possible .  .  .  .  .  . 

tr* •  • * *] 
We find, this policy of Scorched Earth was followed by Russia. But. 

conditions are absolutely different in India. In Russia, all industries •. 
heavy industries, 01' whatever industries they have, are all State-owned, 
but that is not the case here. In t.he case of State-owned industries the' 
State constructs everything, and the State, at its will and pleasure, destroys. 
what it wants to destroy. But even in Russia, when they re-occupied: 
their lost territ.ory, they were hampered by their own policy. It ill. Sir, 
at best. a douhle-E'dl!'ed weapon. So far as our industries are concerned, 
f,hey cater to civilian needs, and they are not of military value. What. 
has happened, Sir, in Burms, in Malaya? ..... . 

Mr. Prelidlllt (The Honourable Sir Abdur Rahim): Toda.y being' 
Friday, the House will now adjourn and meet again at 2-15 P.M. 

The Assembly then adjourned till 11 QuartElr Past Two of the Clock. 

The AssAmbly re-assembled after Lunch at a Quarter Past Two of the' 
Clock, Mr. Deputy President (Mr. Akhil ChErndra. Datta) in the Chair. 

Sir Abdul BaUm Ghumavl: Spenking $bout Scorched Earth Policy, 
see whitt hQlS happened in Bombay yesterday. There has been a rumour 
that the scorched earth policy would be introduced, and as the Japanese 
are in need of cotton, the holders of cotton stock wanted to sell those-
stoch for whatever price they could get; and the market has collapsed as-· 
a result. Somehow, the rum our went ronnd in Bombay. The result is 
that from 184 for Broach cotton, April-May, for feB'!' that it will be burnt 
before tha Japal..ese could take hold of the cotton, the price has gone' 
down to 169. A statement is necessary, Sir, in the interests of Indiap 
declaring once for all that the Government are not going to introduce this 
scorched tlarth policy. As I have stated, the industries which we have in' 
India are not State industries, or national investments. We cannot be 
compared with Russia, and the sooner Government made 8. statement in 
order to alla.y the present panic, that there is no such thing 'as scorched' 

tPortiona in uterilk. were delet.d by order of the AlIIDlbly.-Bd. 01 D. 



[18TH MARO" 194i 

[Sir Abdul Ralim Ghuznavi.] 
~art  policy in contemplation, the better for all of us. I .appeal to my 
Honourable friend to make thllt statement alld allay the pamc. Perhups, 
if I may sav so, it is not possible in India, unless a complete evacuation of 
India ~ o~temp te  which again is not possible. Therefore, demolition 
-of the potential resources should not be done. 
Speak:ng about the Supply Department, Dr. Sir Ziauddin Ahmed ~t ter  

.day put some un('omfortable questions to my Honourable friend, Mr. 
Jenkins, who was present here at that time. The position in the SUJlply 
Department. is in itself lin indieRtion of the. nistrust in Indian ability. 
'The SecretnrieFl, Directors General, Deputy Directt)rs ene~  DirllcLol'8 
"and Deputy Dirf'ciors in Calcutta are all Brit-ishers. In Delhi. except for 
a very recent apllointment of an Indian as a third Deputy Director General 
"and the promot'ior of nn officer to he Director of Co-ordination dealing 
almost, wholly with official routine, the entire senior personnel of the plan-
ning orgRniRlliion in the Supply DApartmcnt is in the hands of the Britishcl'R. 
"This is an admisf';ion of the lack of confidence in Indian ahility, and the 
British Offic£'rf'; in the Department aTe obsPRspd by the hogey of eomp~t -

·tion agflinst British trade in the post-war days. Then the expecterl nrrival 
of the American Mission-what, more cogent argument m~er  there he to 
show the distrm;t of the vested interests in the rlpvelopment of industl'ies 
"by Indhlns? They will allow Americans any Rpecial privileges, hut not 
to Indians them!';elves. The Americans are estahliRhing an a to 1o t~ 

assembling plant in India, but no Indians can. Then the transfer of the 
"('otton textiles section from Delhi to Bombay i!'; only meant to ta ~ flwny 
.mpervision from Indian hands. The transfer of tentage section to 
Bomhay-I a~ e  a question laRt November in this very House 011 this . 
. The question was: 
"What Wall the idea in transferring the tentage department to Bombay, and what 

il the reaaon for this transfer! Will there be anv hard.hip for the northea'll Indian 
fabricators in its tranafer to Bombay!" • 

'The question was: 
. "Yes. It has heen transferred, and the reason is that tentage is relatively a 

~man part of the Supply Department requirementa of cotton f.extiles, and when 
It Wall found expedient to transfer the cottoll textile directorate to Bombay, it was 
"thought unwise to dissociate. the tentage lection from it." 

Sir, tentllg'e .Jm<;l nothing to do with the textile section na m ~  as it is 
a Department in itself" The t,extile sec·tion consists of all kinds of textiles" 
that are manufactured in India, but for tentage, only dORuti cloth is 
required und one has to see if that dOlluti cloth is manufactured in the 
mill!, near shout the tenta~e fabricators. Accorrling to mv Honourable 
"frieno's !1(lmif';!';ion, in rr~p  to II"'" question, Ollt of !'i7 tf'ntag{" contrfwtors. 
'~  curry on their husiness in Northern Indio, and there flre cotton mills in 
Northern India which would supply the whole requirement of dORuti cloth 
rf'Cl'lirerl hv these tentage fabricators. The Honourable Member said tha.t 
'it is distributed" in Delhi, but I am afraid that" is not the procedure. The 
w!MIIJ thing is done in Bombay. and all the tentaqe fabriC'ntol'fl hRve to go 
·to Bombay. They are all near about Delhi. Thev have to open an office 
iTl Bombav. Thev have to make tenaers in Bombav. The tenders are 
"accepted in BomhAv. anrl. t.hpl'eafter, they are distributed in Delhi. For 
"ev!!rv inquirv the.v have to make. they have got to go to Bombay. What 
eArth'" use "is there, when all the manufRctures are in Northem India and 
lOt'uten near al>out Delhi. in transferrin,! the tenta~e 'Section to Bombav. 
Sir. the tendenoy is to cut out Indian fabricatol'l'l and confl.ne the "drders to 
"thp British and a few Indian cotton mills. At the beqinninq of the war, 
oanly. t re~ or four British Rnd three or four Indian firms used to manufac-
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turc tents. The wise policy of one Indian Officer helped to increase the 
Ilumber of Indian fabricators which rose to 56, and that resulted in 200 
per uent. reduction of ('ost, which otherwise would have gone to six or 
eight tentage manufacturers. And the reward is made to them in that 
t ~ r quotas have now been reduced and given over to those who w8nted 
high prices. Furtlwl"IlIore, they have been put to 8S much trouble as 
possible so that they may dwindle away. According to the SUnPly Depart-
ment the Indian sepov will not di"'eRt his food unless wheat and other 
<lCl'f'llis are bOlJfTht by Mr. Owen Rob"'erts. Mr. Owen Roberts alone is the 
pUl'chaser of w1i"'el1t ~n  cereals. because if any Indian purchases, the Indian 
sepoys will not be able to digest that wheat. Crores of rupees w?rth of 
orders are plaeed with one man, Mr. Owen Roberts and not With any 
In(lllln. 

Sir cOW&sjl oTehangtr: Where is his headquarters? 

Sir Abdul Halim Ghuznavl: Somewhere in Calcutta. 

An Honourable Member: In Lahore. 

"Sir Abdul HaUm Ghumavt: I am ('ertnin thnt he has an office in 
"Calcutta. Hf' 11l1l\" havc a brunch in Lahore. The hide and leather orders 
go to British bUtlinpSRmen, thanks to Mr. Tnskip. The:\" will not ~et an 
]nJian adviser in the pluce of Mr. Tnskip. 1\lr. Watts of the New Egerton 
Uills is the Wool Adviser. 

Mr . .T. Ramsay Scott (tTnited Provinces: European): Cawnpore 
'Vor>llcn Mills. He is R Dir(wtor of both Mills. 

Sir Abdul HaJlm Ghunavi: He is n DireCltor of both Mills? 

IIr • .T. Ramsay Scott: He is n Director of the British India Corpora-
tion. 

Sir Abdul Halim GhUSDavi: He is the adviser on wool, ani only that 
wool whiph is supplied b,v a British firm will be warm I No Indian can 
be found to counsel the Goyernment with expert adviee on jute textiles. 
~11  S0 Mr. '''alker is the adviser on jute fabrics. Only one Indil\n there 
IS, an? thll.t for the supply of ghM!. He has got the ere ta '~' right. 
T.but IS one Alopi Pershad. After he is deud, his Bon will get it, nnd then 
ibiS gl'llndson. 

Maulana Zafar All Khan: Why ~ e the,\' given a monopoly to him? 

SIr Abdul HaUm Ghumavl: It is a hereditary right. It goes from 
-father to son and grandson, and 80 on. That is the position. 

The Honourable Sir .Jeremy Ratsman: Sir Abdul Halim Ghmmavi has 
~  finger in every pie. 

Sir Abdul Haltm Ghunavt: I have no finger in anv ot vtrur ,Pies I have 
m.entioned here. ..' 

fte Jronoan.ble .tr.JINmy Ba1111l&D: That is bad luck. 
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Sir Abdul Ballm Ghumavl: Then, I will deal with one matter relating 
to Malaya and the Far East. The Central Board of Revenue has conceded: 
the prinoiple that as the Indian 8S8eSSees with Far Eastern n e tment~ 

have suffered heavy )os!!es they are entitled to sympathetic consiaeration .. 
So, they have issued f\ circular to the Income-tax Officers that, in deserving 
caRes payment in easy instalments may be taken or collection of taxes 
mlly bb suspended for a reasonable period if the circumstances warrant the· 
grnut of such relief. 1'hat is what the,v say, but what is re ~e  is'; 
postponement of collection of assessment proceedings universally III all 
CRSel! of foreign investments in view of the colossal losses that the' 
merchants have !!ustained. I hope and trust that the Honourable the' 
Finance Member will look into this matter. 

There is onlv one other matter And then I have done. I will not tax: 
m." Honourable' friend, the Finance Member and the Government, with the-
whole of the Income-tax Resolution that I moved in this House. I would: 
only take two points. The first point is the creation of the Central Depart-
ml'nt. Mark the words of Sir James Grigg. He said: "the object of the· 
aIt-eration in t.he clause bv the Seleet Committee was to enable a certain 
amount of co-ordination ~or  to be done at headquarters and not in rela-
tion to any territorial jurisdiction of the existing Commissioners". 

I think the sentence is very clear. There is no muddling about that 
sentence. He went on to explain in clear terms that these Central 
Commissioners would deal with three classes of cases, namely, penalty .. 
insurance and fruud. My Honourable friend, Sir Cowasji Jehangir, testi-
fied REI to the report of the Select Committee of which he was a member. 
The whole trouble about the appointment of the Central Comm oner~ 

in thP. provinces arose after Mr. Sitla Pershad's roving inquiry throughout 
India. His appointment has no sanction in law. 

An Honourable .ember: Why not? 

SIr Abdul lI&llm Ghuznavi: Under what prOVISIOn of the Income-tax:: 
_\ct was he appointed? I should like to know that,. Now, let us see 
what Mr. Mullan says about this great man,-SiUa Pershad. Mr. Mullarr 
chlu'acterised him as "the Board's eves" And then, in the course of a 
reply by my Honourable friend. the 'Finance Member, -the other day to 
the Resolution I moved, he said: 

"I am equaUy sure that until the point W68 raised in Calcutta recently nobodY' 
else thought that Government had violated their assurances as regards those Central:. 
omm 8 oner~  ,. 

'l'hat is what he said in reply. I will point out. I think ,very clearly, 
thnt that is not so. Daya.Jdus ~ ram  an assessee III Bombay, 
contl'l:1ted the legality of the appointment of the Central Commissioner in-
Bombay when he refused to produce books before him, He was legally 
drlvised that the Central Commissioner had no jurisdiction in Bombay Rnd' 
tht matter was taken to the ~  Court, who found against the Govern-
ment. I will not take up the time of the House by reading that portion of 
the judgment. The judgment is known to the Honoura.ble Member. The 
Court definitely said that the Central Commissioner in Bombay cannot be-
appointed under any provision of the Act when the Commissioner of 
Bombay was already there. What ba.ppened then? My Honourable-
frienrl had to resort to the Governor General's statutory powers to legalise. 
that appointment. The Governor General, by an Ordinance No. 18 off 
1939 legalised the appointment of the Central Commissioner, 
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ftr, Bcmourable Sir Jeremy Balman:' The Act 'W8S subsequently, 
::aD1tmded. An Ordinance was passed in order to prevent administrative 
oehu'lS resulting from that. At the earliest possible moment the ma.tter 
\WIIS brought beCore this House and the Act was amended. 

Sir Oowujllehanglr: The matter was never brought before this House. 

The Honourable Sir Jeremy Bataman: 1 beg the Honoura.ble Member's 
~par on  The matter W8.8 brought before this House in the form of a Bill 
;to Rmend the Act. 

Sir Abdul Ballm GhulDavi: When this Ordinance was Issued, the 
]!'tlde1'8tion of the Indian Chambers of Commerce protested in the follow-
ing words: 

"The Central Board of Revenue aSlligned to a special department etyled t~e 
Commi88ioner (Central) and Income-tax officers (Central) the aueument of certam 
.parties in Bombay without the neCE'88a.ry legal sanction behind lIuch proceedingll; by 
'an application under Section 45 of the Special Relief Act, lOme of the aggrieved 
partics sought relief at the hanrl. of the highest Judicatul'e in the province from 
these activities of the Commi88ioner (Central) and Income-tax officers (Central), and 
the Honourable the Chief Justice and the Honourable Mr. Just-ioe Kania of the 
Bombay High Court held that the Income-tax officers (Central) who purported to 
deal with the a8Sl'ssments had no jurisdiction in the matter of the petitioneu' 
&8M'RSment and ordllred the Government authorities to forbear from proceeding with 
the &ssessment .  .  .  .  . ." 

The Honourable Sir Jeremy Raiaman: That is correct. It was the 
m~ me-t8  officer's jurisdict ion that was questioned and not the Commis-
sioner's. 

Sir Abdul Halim Ghulnavi: They questioned both. The judgment is 
referring to both the Central Commissioner and his subordinnt,es. To 
continue the remarks of the l"ederation: 

"Tho Committee of the Federation a.re surprised to find that Hi! Excellency .hould 
lend statutory support of an emergency nature, under po.wers vested in him ~n er 
Clause 72 of the Ninth Schedule to the Govprnment of IndIa, Act of 1935, to vahdate 
arbitrary and illegal proceedings undertaken by one of the Departments 'of his 
Government. " 

Now, Sir, another point that my Honow:a.ble friend made on the 19th 
:F'ebruary was thil'i. He said: "1 am prepared to admit that the first cases 
the Central Commissioners took up were the cases of Indian assessees." 

Thc> Honourable the Finance Member continued: 

". . and not one European. It is a perfeotly 8imple matter and it has aiuce been 
Tectified." 

That is what my Honourable friend  said on the 19th of February. 
Even on the 19th February it was not rectified. It was rectified long 
.after that date. I shall now read the Circular which was issued long after 
.the 19th February. The Circular is dated the 20th February, 1942. It 
.says: 

"In exerciee of the .e!'wers conferred b, Sub-laction (5) of 8e o~ 5pi the Indian 
1ncome-tax Act, 1922 (XI of 1922), and In continuation of his Memo. dated the 16th 
~e  1941 the Commiuioner of ~e-ta Centra  Calcutta, i. p ~  to direct 
tlai.t a fifth Central Income-tax 'Cli-cle, .yled Cenval IDoome-ta:r OU'Cle V,shall 
be _ted ...... " 



1118 [18m MABes 1962 

[Sir Abdul Balim Ghuznavi.] 
Up to the date I was in Calcutta, before I left for this place, nothing 

had been done uuder this Circular. 

'!'he Honourable Sir .reremy Ballman: Surely, my Honourable friend 
doe!! not expect me to go down to Calcutta and do things with my own. 
bUIlds l' When I said the thing was done, I meant that the instructions. 
hud been issued. I am satisfied that when instructions are iuued from. 
the headquarters they are carried out. 

Sir Abdul Ha1im GhulD&vi: Thank vou; I accept the Honourable 
Member's explanation, excepting this m'uch, that the Cfrcular may have 
~en issued from here on the 19th J<'ebruarv, but it never had reached 
Calcut·ta on that day, • 

Mr. I. ".' Sheehy (Government of India: Nominated Official): The New 
Fifth Circle has nothing to do with the question of .European and Indian 
cases. If there iii an extra. Circle, it does not mean that it has to deal 
with European cases. It onl,v means that the work is expanding. 

Sir Abdul J!alim Ghumav1: I have to further deal with this Circular. 
After the issue I)f thi8 Circular, I saw a list of European names to be' 
included in the Central Commissioner's Circle .... 

The Honourable Sir leremy ltaiIman: But t,he point is that the decision 
of t,hst cha.nge had been taken when I spoke in this House. When I made 
that statement in this House, it had already been decided and discussed 
on the spot by the Member of the Central Board of Revenue with the 
Commissioner of Income-tax, Bengal. 
J[r_ I .... Sheehy: Is the Honourable Member suggesting that these 

cases will not be transferred to the Centrnl Commissioner? 

Sir .Abdul HaUm Ghuznav1: No. I Ruggested that after this Circular 
was issued, these cases were to be transferred, but they were not actually 
transferred. 

Sir, we are under two Income-tax Commissioners in Bengal. One is 
Mr. C. S. Mullan Ilnd the other is Mr. N. Dandeka.r. Mr. Da.ndekar is the 
Central Commissioner and Mr. Mullan is the Commissioner of Income-ta.x, 
Bengal. Now, let us take up Mr. Mullan first. He was in the United 
Provinces. In regard to Sir Iqba.l Ahmad's appeal the Allahabad High 
Court passed the following remarks about him. May I read that rema.rk 
which the High (;ourt made a.bout him? 

The Honourable Sir .reremy B.&lIIman: Sir, I suggest that the Honour-
ahle Member had Rlread.v ha.d ample opportunities of attacking the officers 
of the Departmem. Those officers a.re not here and it is not possible for 
me to defend th'em in detail. I do appeal to the Honourable Member to 
abst·llin from per8(lDa\ attacks on permanent officials. 

Sir .Abdul ~ Ghumav1: Is it a personal atta.ck? It is not a pCl'l'On-
al attack. I am refemng to what they have done in their capa.city as 
officials. I never ma.de any persona.l atta.ck at all. He is a first cla.ss 
gentleman. Why should I make any persona.\ littllck? If my Honourable 
friend does not wa.nt me to. pursue this matter, I shall drop it. 

. . 
. The HODOUI'aIJlISIl Jenm.r 'hIl!Du: It is un att8~  on an ~ a  by 

name. 



TD INDU.II' J'Dr.ut'oa BILL 

Ill. Kulaammad :I'&1IlD&n (Patna and, Chota NSSpur cam r a~ 

Muhammadan): The House is anxious to hear it. 

Sir Abdul HaUm GhUll&vt: But the Honourable Member is angry and 
so I have to disappoint the House. 

The Honourable Sir .Jeremy B.alaman: Thero is no question of anybody 
being angry. 1 suggest that it is a sound p&.rliamentary principle that. 
permanent officials who are not able to defend themselves in the Legisla-· 
lature should not be subject to attack in this way. 

:Mr. :Mubammad Nauman: On a point of oraer, Sir. May 1 ask whe-
ther Honourable Members are not expected to give the House the exact 
position in certain Departments as representod here, whether a certain. 
official of II. particular Department has done ~ certain thing or not. It is. 
for the Honourable Member who represents that Department in this House 
to reply on his behalf. 

The Honourable Sir .Jeremy BatamaD: The point is that the Honourable· 
Member is picking up the name of an individual officer in Calcutta. He. 
now Bays: "I will give you the history of this officer. He ~a  here, be· 
was there, he did this and he did that". 1 submit that is a personal 
attack on the official in question. 

:Mr. Deputy President (Mr. Akhil Chandra Datta): The point of order' 
raised by Mr. Muhammad Nauman does not arise now. As a Illatter of' 
fact, even the Honourable Sir Jeremy Raisman did not raise any paint 
of order. He simply made an appeal to the Honourable Member, Sir' 
Abdul Halim Ghuznavi and Sir Abdul Halim Ghuznavi has promised not 
to pursue this point. Therefore, the point :>f order does not arise. 

Sir Abdul H&Um Ghumavl: May I be permitted to read a deC'ision of' 
the Criminal Court in Calcutta? 

'1'he Honourable Sir .Jenmy BNsman: That is a matter which is; 
Bubjudice. 

Sir Abdul Hallm Ghumavt: But the decision is finished. 

The Honourable Sir .Jeremy Bal8m.an: The matter is under appeal to-
the Calcutta High Court. 

Sir Abdul HIUm GhUll&v1: Very well. I will wait till the decision· 
on the appeal is known. The matter is with the Calcutta High Court. 

Dr. Sir Ziauddln .Ahmad: The officer has been in the United Pro-
vinces. 1 should like to know something about him. 

Sir Abdul Hallm Ghumav1: But I have been asked not to pursue the-
matter. T have ~t t ~ judgment here. I .:;hall pass it on to my Hon-
ourable friend. He .. ean read it himself, 
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[Sir Abdul Halim. Ghumavi.] 
Well, Sir, regarding the appellate 

-replied the other day: 

) 
machinery, my Honourable friend 

". '.' 

"I am Dot prepared to coDcede t.he demand that. p~te Alliltant. Commia-
-sionen should be put under lOme other Department. of the Government. of India. 
:r'here are obvioUi complicat.ions about luch • propoaal which 1 do not. propose to go 
mto now." 

He added: 

"As regards t ~e other point mad., by my Do~a e friend, Sir. Abdul ~ 
· Ghuznavi, i'egardmg t~e lower e~o men~ of e~n .Al;'pellat.e ABIl8tant.. Co 1~  
aionerl as compared With Inapectmg Alliatant COmml88i0nen, 1. am havmg tlll. 
examined with a vilJW to putting it right, but that matter affects only. few officer .... 

As regards the Appellate Tribunal, my Honourable frierid agreed that 
_ he shall be happy to discuss that with his Honourable Collf3ague, Sir 
Sultan Ahmad. Sir, 0. statement was made that all these troubles arose 
· after an assessee who was trying to evade his payments was caught and 
after that matter was taken up by the Board of Revenue. In reply to 
that, I want to make an appeal. If my Honourable friend will read the 
· debate of the 20th March 1929, in this House ou the Finance Bill, he will 
find that I said exactly the same thing which 1 am placing now before the 
House in regard to the transfer of Ap!'ellate Commissioners to the control 
, of somebody other than the Board of Revenue. This is not a new thing. 
We have been Ilgitlltiing since 1929. We had a conference with Mr. 
Mullan and Mr. Dandekll.r. Both Chambers in Cnlcuttu had a conference 
_long before this assessee came into the picture. That was ill June. This 
· particular assessee who wanted to evade payment came into the picture 
long after-that was in August. In June we made all these .representa-
· tions which I brought forward the other day in the course of my speech. 

Then, Sir, a lot has been said about Indian USt;l:lssees. I shall only 
sav something about our friends, the European ast;essees. I should like 
my Honourable friend, Mr. Chapman-Mortimer, to listen to this. I see 
.he is sitting ill his seat. He is the only Honourable Member who oppos-
ed my ResolutiCln. I shall make a present of these facts to him. I am 
now referring to companies belonging to the European community. I 
-shall not give nallles: 

(a) the case of a compa.ny to whom brokers have raid large sums of 
money, but the payments fail to appear in tohf' disclosed books of the 
oompany, and, subsequently, the existence of IJ, different set of books has 
been discovered. 

Sir Oowasl1 .Jahanglr: Where do you get this information? Where are 
'you reading from? 

Sir Abdul H&Um Qhunav1: I ask the Honourable Member to deny. 

The Honourable Sir .Jeremy JU,tamu: This is a marvellous method 
· of argument. I cannot denY. 

Sir Abdul Hallin Ghunavl: It is known to the Government. There-
fore, they cannot deny. 

fte BODOarable Sir .Jeremy .... ma": You found it out yourself. 

Sir Abdul BaUm Ghuuvl: It is the duby of the Chambers 01 Corn-
· mea:ee to find that out. It is not my duty. Wh.. are the <:Jhambera 
~ for. if not to find out theae thinp" . 
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The BOD01U'&bll Sir .Teremy B.ailDl&D: The information is being given 
t,o the Income-tax Department. 
Sir Abdul Balim Ghuluv1: The Incomc-tax Departm~nt have got 

the information and they are taking tep~  We, .. poor Indian assessees 
are the only persons on whom they look with p ~o a e e~  they should 
show the same strictnesB with regard to my Honourable mends on the 
right. Why show differentiation between Ir.dilins and Europeans? That 
is all I wanted to say. Now, I shall mention a few more cases of 
European compa.nies: 
(b) the case of two sister companies in whole books are foUnd dupli-

cated, a number of time!!, debits a.mounting to lakhs of rupees for the 
same expenses. 
(c) the Mse of a company having close connection with foreign coun-

tries and whose audit,ed accounts do not clearly disclose that all the pro-
fits taxable in British India have been properly or adequately shown. 

(d) the case of It company which has from year to year objected to 
filing its balance sheet in the Iucome-tax office. 

I now appeal to my Honourable friend to consider the transference of 
the Appellate Assistant Commissioners to the Law Department of his 
colleague. That will ullay the panic that is l.revaHing in Calcuttn. 

The Honourable Sir Jeremy Batsman: It would allny the panic more 
if I could transfer the Japanese to my Honourable colleague. 

Sir Abdul Balim Ghuzuvi: He has agreed to the second case; I want 
him to consider whether he should ugree to the first case also. 

S'ir, before I sit down, I may mention here that we Indians, from one 
end of the eOlllltry to the other, stand solidly behind (treat Britain and 
her Allie!; in the fight against Nazi fascists hordes and this J apanase 
menace which now threaten freedom and civilization. I cannot end my 
speech without paying a tribute to the leader who steers the ship today for 
the freedom loving namons. 

Sir, l\ir. Churchill ill one of the greatest Prime Ministers that the world 
has seen. If any man is admired in the whole world it is Mr. Churchill. 
I remember in 1931 and 1932 when we were in London, we often met him 
and in the House of Commons Library he used to address us. One point 
t,hat he always in!'1il't.ed on was this, that he knew these Nazis, and always 
!lsked, "\-Vhy do you feed the snaoke?" And that has come to pass. I 
can assure my Honourable friend that it hnd never been in my mind toO 
attack that great man for whom we Indians have the greatest admiration. 

Kr. Gov1nd V. Deshmukh (Nagpur Division: Non-Muhammadan): Sir, 
3 it wall with some pleasure that I heard the speech of Mr. 
P.M. Jamnadas Mehta and, particularly, the appeal he made to the 

European Party, namely, 'A statement .ShOllld be made here and now 
that they will cease to exploit this country and that they should give up 
all their privileges and special. claims'. But t,he speech had no effect on 
the European Party here, however wen it may read on paper. 

(Interruption by an Honourable Membet) .• 

All these special privileges are embodied in the Government' of India 
Act. They assert their superiority and carryon their exploitation whe-
ther they are in India or Africa, or Australia or Kenya. All wars originate 
in the exploitation of one nation by another, one race by another and the 
present war started because of the assertion of the superiority of ·one race, 
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tnz., the Nazi race, and the culture known as Hitler's culture. It is this 
superiority complex of one particular race, the desire to exploit other 
races whom they consider to be intellectually inferior and backward and 
races which according· to them have no right to exist and which will, ac-
cording to them, benefit by their superior civilization being ca.rried to them 
that is,. the so-called backward races that causes wars. They are not pre-" 
pared to admit the equality of other races. Let me give one instanoe. 
It. is painful to say it but I cannot help suying it. Advice has been given 
to forgive and forget; but at what stage? Not when yOlt ,were free from 
worries and anxieties and enjoying benefits a.nd privileges. -If the adh.:e 
had come then there would have been Bome gl'ace in it. ~ there is no 
grace in it now when the interests of those who give advice are in 
danger. It is all right to ask us to forgive and forget, but one cannot 
forget the past. As a matter of fact past experience is the only light 
which can guide our footsteps in the future; and we cannot, therefore, 
forget the past. Let me say one thing. And when I am saying this, I 
am not supporting the claims of Japan to dominate any other race or 
nation but it was Japan which in 1919 at "Versailles pleaded for racial 
equality. I will read a passage from a book by Harold Nicholl'lon called 
'Peace Making in 1919': 

"On February, 13, the Japalleae had suggested that in the clause pl'oviding for 
re ~ o  equality, the words 'and racial' should be inserted between the word 
'rehgious' and the word 'equality'. They were pel'lluaded to drop this painful amend-
ment for the moment but they again revised it on April, 1l. Mr. Wilson then found 
himself in a grave .difficulty. On the one hand the equality of Man, as enshrined in 
the Covenant, -implies the equality of the ydlow man with the whit" man, might 
even imply the terrific theory of the e a t~  of the white man with the black. On 
the otht'r hand no American Senate would ever dream of ratifving any Cov.·nant 
which enshrined so dangerous a principle. On !,hat occasion the President had, by 
the skin of his tel'th, been reBcued by Mr. Hughee of Australia. The lattt'r insisted 
that no such nonsensical theory as the equality of races should figure in the Covenant. 
Lord Cecil was instructed by the British Empire Delegation to support Mr. Hughes' 
contention ill the League Committee. The Japanese, however, were not prepared to 
allow Mr. Wilson this providentical alibi. They put the matter to the vote. They 
gained their point by eleven votes to six. Mr. Wilson, as Chairman, was faced with 
the unpleasant necessity of having to decree that the Japanese amendment had 'not 
been adopted' aim'e it had failee! to st!cure 'unanimous approval'. That incidt'nt had 
left even him with an uneallY feeling inside." 

I do not say that we should welcome the Japanese with open arms 
but we cannot forget the past. We insist in a declaration "bout our 
status-political as well as social-being made before the end of the war. 
Weare culled upon to make all sacrifices. Ii no declaration is made 
here and now you cannot expect whole-hearted co-operation from the 
people, whose hearts are lacerated in so many ways. Look at the treat-
ment the Indians receive in various parts of the world. Look how they 
are treated in South Africa. Look how the.v are treated in Australia_ 
Look how they are treated in Kenya-not 1\ self-gonrning colony. 

Kr. J. ltam.Iay Sco\t: How are they treated in tra ~a  

1If. Gov1nd. V. Deabmukh: I will tell YOll how they 
Australia. I will read out the very words' spoken by the 
?f Australia. Indians cannot even land. there. 

are treated in 
Prime Minister 

Kr. 1. Bimlay 8~  Every Indian in Australia has full rights. 
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JIJ. Go'9IDd V. Delhmukh: Now, let me, in connection with this, 
uad out what Mr. Curtlin said: 

"That Australia'. voice .hould not be 0I11y effectin but allO "heard ill it.a proper 
place. AUltralian affairs should be conducted only after Australia has had a fuU say." 

India cannot have its say. Britain will have its ~ and India's affairs 
will be conducted accordingly. 

"After Australia hal bad a full Bay in what is after all the lhaping of our deltiny," 
.fIDt like India who cannot ,haps her de,tinr "Australia is for the Australians". 

Has any black man or a brown man any rights there? Australia is 
;for the Australians. 

"It i. a White AUltralia. With God's bl_iDg we shall keep it. 80." 

Then, Sir, I will give you a very recent instance. When Singapore 
had gone, when Malaya had gone and the Indian evacuees had to take 
l'efuge some.where, how did Australia behave? They were not allowed 
.to land there. Australians and Indians were fighting side by side, but 
Indians had no right to land on the Australian soil I Sir, I was not 
present but, I understand, Maulana Sahib gave an instance of a technician 
who could be of use wherever he may be, but who was refused shelter 
in Australia. As regards evacuees, let me tell you what Mt-. Curtin 
:said: 
"We will welcome lOme Asiatic women and children." 

Not men. No. Men must be left to the Japanese to be treated in 
.any way they liked. Sir, I have not heard how many Indian men, 
women nnd children were anowed to land in Australia, and how they are 
being treated. Will anybody enlighten me? This is the story of one roce 
.dominating over the other. It is a record of so many years. It is 
-desirable that everybody should have his policy guided in future by this 
past experience,-experience which cannot be forgotton, and which should 
be kept in mind. 

Now, Sir, having said this, let me come 1.0 another. point. At the 
very outset, I may say that I may have to bay somethmg very strong 
about the army. I would like to make a few statements first so' that I 
may not be misunderstood. In 1940, I carried out a campaign for three 
months regularly, through ne:wspapers, local as well as in other pro"inces, 
for the enlistment of our men as King's Commissioned Officers and as 
ordinary officers. I found a great t ~ in this work, and I was not 
alone to take advantage of this opportunity of war and to start an agita-
tion for the enlistment of men from this pl'ovince and other provinces 
from which there was not a single man--or peI'baps there was one man-
recruited. As I have said, I was not the only one in the field. The 
Governor of Madras was feeling the same difficulty. He had to try hard 
and Lhe Bengal Government-which was a popular Government met with 
the same difficulty. I put questions on the floor of the House and T 
used to receive replies that it is true a ~e o t on has been passed unani-
mously by the Bengal Council that men should be recruited. But our 
efforts tn respect of recruitment to the Army were not heeded to. This 
Defence .Department is a Department with which not only a poor mall 
like me found difficulty but eTan the "Governor of Madras foUnd diffi-
oulty. God only knows what sort of hean they possess; I do not know 
whether it is an armoured heart or whether it ill. heart which has uo 
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feeling. It does not respond, whether it is the Goventor's suggestion or 
a publicmap's p~e  Sir, I have made genuine efforts to get the ban 
lifted from certain provinces and from certain castes and I went to ~
treme limits. r approached the Chief COJDmissioner of Illy Province. 

The Honourable Kr .•. B. Aney (IJ6ader of the House): There is no 
Chief Commissioner in your Province now. 

Kr. Go9lDd V. Dubmukb.: Sorry, I mean the Chief Secretary, and. 
the matter was referred to the Government of India and. I was glad tha.t 
our request was conceded after all. I had said in expkcit words how 
can the Government appeal for funds, for loans, for anything if they 
are not going to take men in the Army? At that time Japan was far 
off. They could very well say no. They slept over the matter for some-
time. But when it camtl so near as actual knocking of the door, then' 
only they said; "Oh! Come on, one and aU". 

Now, Sir, having said this much that I made genuine efforts a.t. 
:ecruitment, I say that 1 do not wa.nt an army which has no character. 
I want an army which should be admired for its character here and 
feared abroad for its might. 

I want to say something against the British soldiers. I will be very 
brief, Sir. I had tabled an Adjournment Motion to discuss the misconduct 
of the British soldiers in Poona Cantonment and other places. This 
tIlisconduct on the part of British soldiers which resulted in Ii Hesolution 
t.eing passed by the Bombay Corporation expressing great apprehension 
llnd praying for immediate relief is eaufiing great concern. These are 
not the only instances. I read only today in the Bombay Chronicle refer-
ring t,o Resolution passed by the Women'" Association, Bombay referring 
to the misconduct of these British soldier.:; Ilnd the fear they apprehend. 
It is unsafe to walk in the evening or after 7 0' dock in Poona-you ean 
go and reud the Kcsari ond you wiH find the sort of trouble they are 
having in Poona. People are advising their sisterR and mothers not 
to walk unaccompanied by anybody after 6 or 7 in the e ~n n  If 
the Army crea.tes thiR Bort of feeling, what sympathy can you expect 
f-rom the public to prosecute the war? I also find that other organisa-
tions have passed resolutions asking the Government to put a stop to 
this sort of misconduct on the part of the soldiers and to give an imme-
diate relief. If anybody makes a complaint, the question put is: "Have 
you reported this matter to the police?" It is a singular question to 
put to me that any woman who is molested should go to the police stntion 
and make a complaint. And mind you, if she does that. she or some-
body who accompanies her will be told this is not a. cognisa.ble offence. 
If she has been molested; she has her remedies open; file a complaint 
in court. If things like this happen, what security is there? What safety 
is there for this civil population; and this want of t\ecurity and safety 
arises long before the J·aps knock at your doors. What co-operation can 
there be if things like this are allowed to happen? If you wa.nt the co-
operation of the people to carryon this war, you must seek their 
sympathy. It is no use getting up in your place and Raying "Plea.se 
come along and join the army and fight". 

Expansion of the army means n,ot merely expansion in the infantry: 
but there !U'e officers who are wanted. There are doctors who are 
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wanted, there are nurses who are wanted. Can you expect all these 
to come when their sisters are ill-treated like this and when 1\'8 are told 
we cannot discuss it for want of the support of 26 Members in this 
House! With that sort of conduct, can you expect us to support you? 
Can you expect support from such ladies who are organised, 1:f1ay ~e ~ot 
militant,Iy, but still organised and caD give a start to thIS agItation 
·against the army? 1£ people say: "We cannot help you in your war 
efforts for an army which has no respect for our women':, is there my 
wonder? What necessity is there for us to make all these sacrifices? 
People are told: "Look at what happens in Hong Kong". 'I'heir hearts 
are bleeding for those in Hong Kong, but .Dot for persons here. We are 
told: "Look how the women were ill-trea.ted and molested in Hong 
Kong. " But here, no. UnlesB regular Hong Kongs happen everywhere 
in every province in India, I suppose no notice will be taken of such 
molestation. In Poona the desire to enlist in the army was so strong 
that one gentleman, a lieutenant in the air force bad appealed to the 
lltdies to join the air foree and learn how to fly planes; but with this 
treatment what respon!'!e can you expect? What response can you 
-expect from anybody? 

Having said this, I will now come to the other suhject, which is 
agriculture. 1 suppose I have said so much about raw cotton and 
.short staple cotton that I have 0. sort of feeling tha.t I ought not to 
.I:lpeak any more becBm;e it seems to me that it has jarred on the nerves 
of people. Bllt now I speak about the agriculturists ~ general. In this 
'year I find a very short amount-in 1941-42-Rs. 25 lakhs, if i: am not 
wl'ong, for the benefit of the cotton growers. I am speaking now for 
all cotton growers. How will this money he spent? 'rhere is no 
indication. AR a matter of fact I should huve liked very much an indi-
cation and I hope the matter will be explained to me, beeause I am not 
goillg to worry fhe Governmenf Benches on too mRn,v points or hop 
from one suhject to the other. My subjects are army and agriculturists. 
I hope the matter will be explainE'.d to me as to how this amount of Rs. 25 
lakhs is meant to relieve the cotton growers all over India, how this 
petty amount in these days of distress going to give them relief-it may 
all be very well for the Finance Member to say that the level of prir-es 
·has gone up-I say the prices of cotton havA gone down and has heen 
going. do\\:n since 19H1. Now t.hey have gone down considerably. Then, 
bo'Y IS thIS. am o n~ of 25 lakhs going to benefit t,he population of agricul-
tUrIsts, whH'h IS 7.) per cent. of the whole population? How is it going 
to benefit them? 

The Bonourable Sir Jeremy Baiaman: Which is this figure of Rs. 25 
lakhs? Un what page is it? 

IIr. Govlnd V. Deshmukh: It is given in the Demands under the 
Hending Agriculture; 25 J.akhsin 1941--12, for the benefit of ootton 
-growers, and two crores for 1942-48. 

'!'he BonourabJ:e ·Sir Jlremy'RatlJDan: Tbis ill a distribution of the 
·sumbetween two years; could you refer me t~ the pagei" 

. ·Mr.· CJoriIId. V. Dlllunukh: I have not brought the demand book-I 
<lid not know that I would get this opportunity; but you' 'C8n find it under 
the head Agriculture; it is mentioned as 25 lakhs in 1941-42 and two 
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crores in 1942-48, and there is no explanation in any of them as to how 
this 25 lakbs will benefit the agriculturist, in what way, and on whom. 
the money will be spent, and in respect of what things the agriculturist 
will benefit. Then as regards the two crores, there is no scheme dil-
~ o p  here. People are waiting and will be waiting. Tbe responsibility 
on the Government is very heavy, after having made this declaration on 
the floor of this House that we will look to the interests of the cotton. 
growers. It is not only once or twice you said: co Do not get panicky; 
reserve your stock; we will purchase it." That was the promise given. 
on the floor of this House, and it is a miserable thing, a pitiable thing, 
to find t ~ after those promises were made so much time ill taken. If 
you wlsb to save the agriculturist, something should be done before the 
end of March, before the new financial year sets in au.d government 
starts o ~ t n  at least in my province, the second kist of the rent or' 
revenue. That will be a time when the agriCUlturist will be hard 
pressed. They will be compelled to sell everything that they have, and 
there will be nothing left for them to cultivate their fields .  .  .  . 

The Honourable Mr. K. S • .ADey: According to you, how much cotton· 
have the cotton growers actually have in their stock now? 

Kr. GoviDd V. Desbmukh: I bad given this information in a former-
statement to the House. I have not brought the information today, 1 
am speaking generally about all parts of India. Do you think this will 
benefit 75 per cent. of the popula.tion? 

.AD Honourable .ember: A duty on cattaIl has been imposed. 

lIr. GoviDd V. Deshmukh: '""'hat is the sense in your saying that you· 
have impo.aed a duty. Is it any satisfaction to me if you merely say 
that you have imposed a duty on cotton? If that is all that you are 
going to spend, then what are you giving them. It is better that suoh 
things should not be stated. If mv friend 1S affected by iMome-tax. he 
uses all possible means to start, an agitation, he has the powerful press 
at his command, but. what ('·an the lloor agriculturist do? Do you think 
that by merely imposing this duty, from which you hope to get two 
crares. the Government are doing any material good to the poor a r ~ 

turist? What is the sense in saying that this duty has been imposed-
Bnd consoHng me with it? Surely. if my friend thinks that this sum of' 
two crOTes will solve the problem, then it is a hopeless problem indeed ... 

The Honourable Sir leremy Ralam.an: If this sum of two crores is 
going to make no impression on this problem, then it is a hopelesl!l: 
problem for anybody to tackle. 

Mr. OoviDd V. Deshmukh: If that. is all that the ~ t r t  will 
get, it may be a hopeless problem from your point of view, but merely 
saying hopeless will not save the agriculturist. It may be a hopeles8 
prohlem. War is a hopeless problem. When you wish to collect money 
to fight the wa.r, you are resourceful, you tax everything, and you won't· 
ARy it is hopeless. Hopelesl!lnells, Sir, is not in my dictionary. 

[At this stage, Mr. President (The Honourable Str Abdur Rahim.,. 
re r ~  the Chait'. J' . 
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1 am making it hopeful to get more funds. . 

".rhe Sonourable Sir .Jeremy llaIaman: .. . He thought that the use-
of two crores was of no avail. 

Mr. Govind V. Deshmukh: It was not a question of hopelessness. 
I want you t,o exert yourself. I merely said that ·these two crores was 
not going to help the agriculturists sufficiently. To say that this is not· 
going to help them sufficiently is not tantamoullt to my showing help-
lessness. 1 merely say that it is the despair of the Government that 
they cannot raise sufficient money. They should have the courage, 
they should show enough reRonrcefulnesli to collect more funds. .  .  .  .  . 

Sir OowaaJi .Jeangir: I don't want to repeat, but how is it going to 
make anybody uncomfortable in his chair? Are you now pleading for 
growers of short staple cotton or for anybody else'? 

Mr. Pres\dent (The Honourable Sir Abdur Rahim): I think t.he 
Honourab!e Member should address the Chair. 

Sir cowasll .Jehang1r: Do you suggest that these two crores which 
will be obtained very soon will give no relief? 

IIIr. Govind V. DeIIhmukh: I did not say that it would not ~ e any I 
relief-I said it would plllctically mean no relief. .  .  . 

Sir cowastl .Jehang1r: What I want to know. 

Mr. President (The Honoul'able Sir Abdur Rahim): I think the 
Honourable Memher had better not be interrupted. 

Mr. Govind V. Deshmukh: If n person is hungry, i{ he requires ten 
loaves. and if you give him only a crumb, 18 that going to satisfy his 
hunger? It wU mean not n~ to him. J am pleading here not merely 
for short staple cotton ~ 'o er  bllt also for !!l'owerq of medium staple 
cotton also. Now. the main diffirulty in the way I)f cott,on growers is 
the tr~n port diffieulty. If the agriculturist is no~ in R position to trans· 
port hIS goods to the plnce where the cotton can be sold. .  .  . 

(Interruption. ) 

I am myself an ngricultnrist. I come from a pro"lIlce which i. 
mostly agricultural. I have forwarded complaints, not persona.:ty, but 
through other agencies, to the Communications Department about all 
these matters, but no satisfact.ory reply has been given so far. I have 
had several letters. J shall not take up the time of the House by reading 
all those long letters. But here is a letter sent to me b.v a congressman 
M. L. A. who has gone aU over the province, and he ('omplains against 
the Government which' is now functioning in our province. As a matter 
of fact I have said not once, but twice or thrice that no greater blunder 
could have  heen committed by the members of the Congress Party at 
this critical hour when the interests of the agricult1.1rists were adversely 
affected, than t.hey should have resigned from the office 'and ~ t the agri-
culturists who had sent them to the po!ls in the lurch and continued the 
ban on this Auembly too. Sir, everybody haa benefited by the war except 
the agriculturists. Everybody haa heneSted, the unemployed have goi 
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fat jobs those who wanted allowances have got them, themillowners 
have got plenty of work and they have made good . profits,. but what is 
the position of the poor agriculturists? Nothin,. 

An Honourable .ember: The price of wheat has gone up. 

Kr. GcwI.nd V. Delhmukb.: But what are the causes for it? Wheat 
,has gone underground. You yourself said !lU. 'l'hc price of wheat hus 
gone up not because of any .natural causes, but because the wheat has 
gone underground. Now, Sir, I shall merely read portions of tlie 
'ietter I referred to, because the writer has made omp ~nt  about lack 
of transport. facilities for transporting cotton. This is what he says: 

"It is necessary to point out that the present arrangement does not lead to any 
f&ir distribution of wagons to the cotton and cotton seed growen or dealers, which 
is most essential. On the contrary, there is a wide SCOPe for individuals to secure 
w"gOIl8 through unfair mcans. Competition in obtaining wagons encourages the 
inclination to bribe th('l railway authorities for the purpoBe, and the reBult is that 
a number of petty dealers or simple folks fall out of the picture to t ~ detrimllnt 
of their legitImate, interests in the transport of their gooos. It would be most 
proper for the Government to take the local cotton committees into their confidence 
as theose committees can very weal arrange the distribution of wagons according to 
the proportion of the stock owned by individual dPalers and recorded in their registers. 
This will eliminate the unfair comp' tition going on ill the market fol' securing 
wagons and will al80 stop individuals from taking undue advantage at the expense of 
their fellow dealers by arranging the t.ransport of goods from two or more railway 
stations which is possible under tht' prtollent arrangement." 

The writer of this letter then makes a suggestion, and I hope note 
will be taken of this-that the local cotton committee should be taken 
into confidence and consulted, because those committees can very well 
arrange the distribution of wagons. 

"This will eliminate the unfair competition going on in the market for securing 
wagons and will also stop individuals from taking undue advantagll at the expense of 
their feilow ,halers h-, arrangil1g the transport of goods from two or more railway 
stations which is pOSSible under thl' prcsent arrangement. Government should, ther .. 
fore, arrange the supply of wagons in the name of individual dl'llle1'8 &S recom-
mended by t ~ .... " 

JIr. Pr881d&nt (The Honourable Sir Abdur Rahim): The Honourable 
Member cannot read such long extracts. 

JIr. Govind V. Delhmukh: No, Sir. A very short extract. I have 
finished. This is a complaint about the transport of cotton. As I said, 
the subject matter is the help that is to be extended to the agriculturist, 
I do not merely confine lI1Y8elf to short iitl1ple cotton. 

JIr. Presid&nt ('l'he Honourable Sir Abdur Rahim): The Honourable 
Member has talked about it several times. 

10'. GovIDd V. D8Ibmukh: I have wound up the short sta'ple cotton 
business, I was saying something about the medium staple cotton, the 
diffioulty. they ~a e in transpor?ng this tap ~or any other staple ?otton. 
E"en thiS medium staple, or It may be It IS very nearly bordermg on 
the long staple-it cannot be t.ranR'J)orted; it does not fetch any price 
on· tlie spot because of this; On the spot there is nobody to buy, and 
th.,e are no wagons to transport these things, and the result is pricee 
m~ t go down. Therefore, whether ,it is' a question of o~ staple or 
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medium staple or o~  staple, the question of transport is there and has 
to ,be faced if the Government will keep its promise of relieving the 
agriculturist. 

Having disposed of short staple and long staple cotton, I will come 
to til aud linseeu trunsportation and the very low prices which they are 
now therefore fetching. Aft.er detailing the various circumstances which 
have led to the miserable and pitiable condition of the agriculturist, the 
same Congress M.L.A. writes to me: 
"It iH a matter of common knowledge t.hat the output of til and linseeda in this 

province is conRidcl'able and it is gl'atifying to note that the produce of tilseed haa 
been larger this year as compared to previous year.. .Agriculturiata should have 
reaped a substantial fortune out of the eaJe of this produoe and should have hdped 
thenlselve;; in facing the hardships caused due to war conditiOll8. It would have 
added a few coius in their almost en.pty purse. But that is not to be. 7'il and 
n8~  haw a market outside this province and unless they are exported to 
marketing centres in other provinces they will pay a little to their growers in this 
pl'oviuce, This can only happen if transport facilities are available even as they have 
been made a\'ailable in th(1 case of cotton and coiton aeed. The difficulties confront-
ing the railway authorities in the matter are understandable and it is also our 
eal'nest desireo that the public should not makll! a great demand on the authorities for 
transport facililies. It is, however, most r~a on e for the public to uk. what sort 
of facilities for the tran8port of .. " 

IIr. President (The Honourable Sir AbdUl' Rahim): What is the Hon-
ourable Member reading from? 

Kr. Oovind V. Deshmukh: Now I was reading from a newspaper. 

1Ir. President tThe Honourable Sir AbdUl' Uahim): The Honourable 
Member cannot do that. He must mnke his own speech. 

Mr. Govind V. Dellhmukh: I am eupplementing .. 

1Ir. President (The Honourable Sir Abdur Rahim): The Honourable 
Member cannot supplement it by reading out what is written in a news-
paper, 

Xr. Govind V. Deshmukh: It appears to me that in my province the 
transport difficulties are such that the Central .  .  .  . 

1Ir. President (The Honourable Sir Abdur Rahim): The Honourable 
Member has said that very often. 

Kr. GoVind V. Deah.m.ukb: T have not specifically mentioned about 
til ~  linseed, I 11m ~p n  nbout transport difficulties regarding til 
find hnseed, whtm, as a matter of fact. T find there is a market for the 
same. When I find that the Central Government is intending to pur-

8~e or thinking of purchasing til nnd linReed, these people in my 
p!o"ince naturally think that Govemml'nt will so Rrrange the transport 
that there will be relief 'conveyed to them Rnd thnt they will not he left 
to their· own fate and that things will not be anowed to take their own 
course. If the transport de>partment cannot act in co-operation with the 
agricultural department or the Commert'e nepnrtment,' t e~ if! very little 
heipe for the agriculturiRt in my province, or, lor that' matw!, in any 
province in India. These two Department!'! have to co-operate with P8ch 
other and render such help and assistance 8S is possible for them to do. 
r do think 'they have ample resources to extend . this help. 
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1 wished to deal mainly with the army and the agriculturist, anll 

I have dealt with them. 1 shall say u iew words on other topics. We 
have been told that the deficit in the budget is due to the expenditure. 
on the anny. 1 do not grudge it. I support it. I had urged for year&. 
past that a long range policy should be adopted with regard to the, army. 
As a matter of fact. 1 was not the only person who started it since 1939. 
The congressmen who were coming and speaking from those empty 
benches in the year 1937-38 urged the same, Ilnd reminded the Govern-
Jr.ent of the danger from the East, from Japan. But the Government· 
f:IIiid, no air force shall be expanded, no expal1sion so far as Indian Officer .. 
were concerned. We asked them e~t on  or dealt with \the mat·ter in 
our S'peeches. We got very little heIa>. If we did notnnd! a ready 
response, we did not have the sume l'esponse as we ought to. have had, 
it is due to the policy of the Government. May 1 make a suggestion for 
reducing the expenditure on the army and for ensuring a proper response 
for the army that you want in large numbers, as officers, a6 doctors 
and so on? If you want t.o save expenditure,-when 1 say t,hat you 1U'8 
"'pending money in paying persons who are serving in the army as Indian 
iloldiers or Indian officers-and here let me say I do not appreciate t,he 
remarks of such persong who say that t.hese are mcrcenllrit,s. 1 fling 
back the remark in the face of those who utter that those Indians who 
are serving in the army are merely mercenaries. They must take into 
consideration that cOllutries which have to fight for their own tlafety. 
for their own life.-those countries pay their soldiers, their office1'8. 
When in such countries where there is a patriotic impulse to de{end their 
own country, t.he men receive salaries, men receive all sorts of tempta-
tions, not only thut, but there ill conscription,-then it is very wrong 
to soy that Indians who have joined t.he army and are serving as officers 
are mercenaries. Today the difficult), of getting the necessary officerl;\ 
for the various Departments and activities of thE-army iR because very 
likelv there are no amenities granted which the Indian officers or soldiers 
consider as proper and pnrticulllrly so when compared with British officers. 

Without stopping to enquire into thnt thing, I will say this much 
that, if you were to democratise this anny. if you were to RIlpeal t,o thE.' 
peop ~  if you e~e  1.0 say to them, this is what we are going to do, 
we wIll elevate IndIa to thnt self-£toverning status which Great Britain 
enjoys today, or nny self-governing Dominion enjovs today -if VO\1 were 
to say t.hat, there would he such a response thnt the D~ en ~ Depart.-
ment wIll not ~a e to spend so much money as they are doing today 
and n~ temptatIons and 110 more amenities would be required. Remem-
her thIS. There are men not only in the Congress but alFlo outside the 
Con~re  who have made sncrificeR and they are capable of making more 
sacrifices, at the cost of amenities n·nd comforts. They  can join the 
urmy. They can come forward and bring their own men to joiu the 
army. If as I said in the very beginning, GovemmE'nt make sllch a 
declaration and follow the policy which is embodied in that declaration 
namely, that today we are goiDj;!' to elevate India to the status of tra ~ 
and other Dominions, where the Ministers decide their own destiny, then 
J have not the least doubt. that· there will be a very quick response. 
If Sir Stafford  Cripps is merely conferring with certain persons and goes 
back without disclosing what is going to happen. it i.e not likely to have 
any effect. If the declaration I have indicated is made. I can' entertain 
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the same belief that the Honourable the Finance Member entertains. 
It would have been good for him if hE> had started with this belief when 
he assumed office but the circumstances were such that he could not 
express then the belief that he has expressed now. These are his words: 

"It II alao my belief th&!;, come what. may, India will again be seen to pOllen vaat. 
reservea of faith and fortitude. that her people will prove themselves wOI·thy mem-
bers of that great urotherhood which includea, beeid811 the British Commonwealth of 
Nations I:nd the mighty American Confederation, the undaunted millions of China 
and of Russia, and that hand iu hand with them Ihe will move forward to the-
victorious dawn of a new world." 

As I said in the very beginning we have very bitter experiences of 
the past as to how we were treated in this brotherhood of nationb-
part a~  the British Commonwealth of Nations. FortunatE"ly, cit·c.um-
!'Itances have so changed that India is now side by ~ e with the AmerJcf.m 
Confederation und t.he undaunted mtllions of China and Russia. The 
undaunted millions of China belong to the coloured races. The un-
daunted millions of China were exploited before this war began and 
Russia was contemptuously treated till it became an ally. All thelle 
allies will now move to the victorious dawn of a new world. This is a 
great belief but the Gov.ernment must show by their action that there 
are indications which will lead us to this victorious dawn of a new world . 
.My friend. Mr. Jamnadas Mehta, hus made an appeal to Government t() 
improve matters. Let us have solid actions from which we can draw 
the conclusion that the Government intend to take Ull to that victc,riOIlS 
dawn. Then we will move hand in hand with the millions of China and 
Russia in that glorious 'Path which will lead us to that. victorious dawn. 
We mlIst be sure that all men will be treated as equals, irrespectiva 
of differences of colour, or cal!te, or cr-eed. There should be no betrayal 
of our calise when we sit round a table again to frame the new order of 
things BS thcre was in 1919. 

Ilr, Muhammad Nauman: The discussion on the Finance Bill provides. 
an opportunit.y to representatives of the people to ventilate their g-rlev8nces 
in general and this has been the practice in all the legislaturea whil\h have 
got a dernocrlltic constitution. This has been the convention in t.his 
House albo, with this difference that we only represent things, just with 
a pious wish that. the Government may take into consideration the opinions 
of the reprelitmtatJves of the people so expressed. In oth!!r part.s of th6' 
world, where thLY have t.heir own responsible governme;nt, tnt· rt'l'rtlsC:\nta-· 
tives of the pel)ple can compel those in charge of the GovE11'Draent to eara-
for the representations which they make and the grievances which they 
put forward on behalf of the people as the sovereignty lies in the people-
but here the irresponsible executive would not take ~to l'onsideration 
whatever we JW1Y say hcre. Government members have not built lip even 
a convention or tradition that the grievances that we put forwe.rd would 
carry any 6'I'ent e ~t with the Government on mnttel'R which rt3quire 
their decisio.!ls. This being the background of the represent"tiolls that I 
am going to make, I would just like to make 0. few remarks as to how-
w.e look at the Finance Bill and the proposals that have been put forward; 
WlthOU.t of course expecting from Government to get tbaa modiiication or' 
alteration of figures and that change in the method of taxatltm which W6' 
should have liked to see if we had any real power. n ort nat ~ 
when my friend, Sir Abdul Halim Ghuznavi, was sp,eaking ouly nn hour:-
before he made certain references to certain individual officers nnd their 
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deeds and mis·deeds which was resented .to by the GovenlInent on the 
ground that thoRe officers were not prest'nt here to reply to the charges 
alleged. We believe that when we represent cases of atro t ~  or hard-
~ p  in some Department the Government members, who liit here as the 
-responsible !tlprell8ntatives of that Department, should give n reply and 
98y that they will make an inquiry into those facts and find out whether 
the Honourable Memberli are indulging in stories or there is any truth ill 
the statement i:.hat is being made before this House. If we do not bive 
'Specific cases, then the Government says that we are a n~ vague statc-
ments and they do not know whether they should inquire n~ the matter 
1)1" not. But when we mention a definite CRse bv nQJne, the Government 
-comes forwar<l and says: "Well, the ono ra ~ Member is n t ~ n  per-
. 'Sonal remarks against individuals who are not in the o ~ to defend 
themselves." ! ,do not know what we can do then. 

I now come, Sir, to the Finance Bill itself al'.d the proposals contained 
tberein. We have grievances agAinst the Government but I call not cnu-
merate .them. I made it clear in my speech at the time of the gSlIeral 
discussion of 1·he budget that the incidence of taxation is going to fall on 
the shoulders of the weaker and poorer section.. The HonoUl'able Sir 
Jeremy Raisnum made a po:nt at that time of his reilly hy saying that 
the incidence of taxation by reducing the limit from Rs. 2,000 to R!l. 1,000 
will not be a hardship on the middle class people. He thinks that he 
has already r::xhausted the resources of taxing the high£,r and the rich 
elass of people. I want to say only one word about this. This budget is 
prepared under VI:ar conditions. May I asle who stands to lose the most? 
<Certainly those persons stand to lose the most who have the ~ e t IItl:lke 
in the country either in the shape of capital or property, the richer lIe is 
the worse he feels in this crisis. Spenking individually, m:;' anxiBty to ~ee 
that the BriUsh win the war is certainly great,ilr than of that per"on who 
ill below me alld who has nothing much to lose or who only has hii! life 3t 
'stake and noth:nl?' else. It was with this ohject thut I said that the inc.id-
-ence of taxation has to fall on the shoulders of those who bC!long to the 
liection of the capitnlists. Then, there is another £!ict which 1 wOllld like 
to place before the House. If t.here is any profitable business which is 
being done, it is being done by these capitalists either through the Supply 
Department or by hoarding the stocks of silver, wheat or gold or whatever 
-else it may be. It is they only who can take a anta~e of the present 
position and whc want that Allies should win this war at Olly C01it. They 
nave far more to lose t.han the labourer whose stake is only his ov .. n life nnd 
nothing else. An Urdu poet has nicely described the position of Il poor 
man in these words: 

.. RGhG khatkG fIG chori kG, dUG deta. 111.m rGhZGfI ko." 

Translation is :  A poor can well say that he hal not.hing to fear oE the thief (because 
be has nothing left to be Holen) and he thanks the robber (for having reduced him to 
'this Itate). 

Sir, I spoke with full sympathy on the budget. I did say that I did 
'Dot mean that money has not got to be found. Monny has ;;ot to be found. 
'Even 133 crorcA is not . enough. We may be asked to t;ivC! away our half 
-of the assets. What I still maintain is that you should try to make yonr 
'budget in 8 way which should touch the smaller people only AS 0. last 
~e rt  

~  there is anot.her proposal which I relientr,d. It illl about the 
kf'roseneoil. Now. kerosene oil is not a conventiona'l nec'38sity but it is 
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an absolute llel'Pssity and it cannot be a:voided ~ en by the poorest villager 
or the tiller o[ the soil. I am not trymg to Impress on the House tllnt 
you have wrQl.gly taxed petrol. I am not even tr n~ to ?b]act t? ~ 1r 
proposal to increase the price of the envelope ro~ .ii.ve pIce to ~  pICe 
but I would certainly say that if there was a posslblhty of redllcmg the 
price of the postcard, you ought to have done .that.. . What I do say 
is this that in f\ country like India. where poverty IS writ large everywhere, 
you have got ~o  take into serious consideration the fact that you do not 
tax the poor man, the labourer and e~en that ~ t on of the m ~ class 
people who 101t; some how managing Just ~o eXIst. Nowadays, pr C ~  of 
all commoditit: .. have gone up. Ar; I explamed the other .lo.y when I wo.s 
speaking on wheat, the price of this staple food. has gone up ~  300 pcr 
cent. within uhout three years. Before tihe war, wheat was bemg -sold at 
the rate of 15 seers to a rupee and it cannot be had now even at the rate 
of five seers to a rupee. We know what is the position of wheat in Bihar 
and in other pl\rtR of the country. Even in Delhi, wheat is lIot available in 
auy appreciable quantity. With these conditions raging in the cl)uniry, 
I certainly feel that the incidence of taxation will be a great hHrdship on 
those people whose income is about Rs. 100 to Rs. 150 a month. My 
friend, the HonoUrR.ble the Finance Member, may not. agr2e with me and 
we on this side of t,he House have got no power to make him agree to t ~  

But I would still stress the point that the matter has not reeeiverl that. 
much attention that it deserved. Now, Sir, I do not want to say any-
thing more cn the budgetary side of the proposals. 

I now cOTne to It few of the grievances. Neither have I the time nor 
the desire to enumerate each one of them. I wC'lulcl 

4 P.I\(. like to mention only one grievance about w!tich we 
have It very strong feeling. It is the question of the r,:(!o;;ni. 
tion of the Muslim labour unions. We have been tre~ D  

this point in thiR House for the last six or seven years and 11,)thing flfis 
been done so fur. Deaf ears are turned oli it and the plea that is aJ ways 
put forward is that the conditions of services will be worsened. ~r ~ 

Government of India have accepted the position that Musahnans are 8 
separate nation by givint>: \IS sepnrate electorates and separate existence in 
every Legislature, and in every elected House and in various organisnti(,).6, 
like those of the District, Boards and Municipalities. Ido not know why 
t ~ are shy of recognising Muslim labour unions which q,r'3 hmoleod on 
the very same principle that the Muslims stand in all other activities of 
life. Why do you not accept that principle here l' I do not know why 
Government sllould think that bitterness will be increased or the ~ n t n  
of their services will deteriorate. If they agree that they are Rll the 
seryants of the State, whether they belong to the Railways or the Secre. 
tarlat or any other organisation, then they have got to give them the salile 
~erm~ of employm.ent and the privileges of common interest. Are \\"e not 
lD thIS House votmg together irrespective of our caste or creed? Are we 
not here deciding matters on one and the same line? So, why should you 
refuse . t~e recognition of· certain unions? Besides, what do YOll lose by 
recogDlsmg t ~m  Have you got a limit that so many in nUTllbtlr only 
can be recognised and that you would not recognise any more:' 

Supposing in every railway line, say a particular line like th.;l ERst 
Indian Railway. you have already got established two Unions,' do you 
mean to tell us that you will not have a third Union Or do YOll mean to 
suggest that you will not have it for your own fancy's sake? That is one 
of the grievanoell whioh has been represented on behalf of representatives 
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-of 100 million !luslims of India and we have not been able to make you 
budge an inch. Even in such innocent matters which do not entuil Rny 
constitutional difficulty and which do not entail constitutional sanction 
from the Secretary of State for India, the Government say, "nothing 
doing, we will go our own way." Government members only say that we 
have decided that-we will not do so, 80 you will have to accept the position 
as it is. This i!'l one of the long standing grievances and I would ask the 
Government to give serious consideration to this question at this stage at 
least and feel that we are very strong in our demands aInI unless the 
Government concede this today, probably things will not go On as nicely 
8S Government would like to have. 

Now, Sir, I flant to say a few words about the discrimination policy 
of Europeans. My Honourable friend, Mr. Deshmukh, made a 'e ~ron e 

with regard 1;0 European superiority complex and particularly about the 
Australians pot treating us even as human beings. My Honourable frifmd, 
Mr. Ramsay Scott, interrupted him and said that that was not correct. 
1 am sorry my Honourable friend, Mr. SC'.ott, is not in his seat, PMhnbly 
he is not in t.he know of things himself. I know it that Australians would 
rather like to have lands vacant, uncultivated and barren than allow any 
Indian to settle down there. Not only that, Sir. Even in bU3inoss they 
have been showing discrimination as much as is in their power to do. 
I have been tIoing some business with some Australian firm!!, Scurlet 
Brothers of Melbourne and some other firms. They made it a condition 
prel'cdent with me that I should have a European manager to look after 
my business und only then they were prepared to negotiate business with 
me. I hnve got hundrC'ds of telegrams in my file in which they said, 
·'native millB barred," we cannot ship corn saok or other k;.nd of .lut.e 
a ~ made by nn Indian mill or boug.bt through Indian Merchants. That 
is the limit ,If prejudice. That is the position which has rl!all,v been 
responsible for the discontent in this land. My Honourable friend, ~ r  

Chapman-Mortimer, may not like my plain speaking, but tJ."Utn remr.il1B. 
'They are responsible for all the commercial exploitation which hus been 
-carried on in this country for a long time past. We feel that the advnnt-
1\ges which they get from this country are far more than we can semlre. • If 
an Indian merchant goes to Il. Bank like the Chartered Hank and if at the 
1Iame time 11 Buropenn goes to the same Bank, and if certain fac:ilities of 
the same type :IrE' asked for by each of them, the IndiaIl in spite of rOSBeS-
sing a hundred times more assets than the European, and eVen hllndred 
times more prestige in this country, whereas the. European may have only 
a hand bag of leather and just a suit that he may be wearing, the European 
'Will get bette:-facilities from this Bank than the Indian merclumt can 
,ever think !:If. 

1Ir. T. CTaapm&D.-Kortlmer (Bengal: European): H,>w do you know? 

Mr. Muhammad Bauman: I can give you many instances, I am a8l0-
-ciated with the Calcutta Chambers of Commerce for the past 20 yeurs; I 
am the Presirlent of n few Commercial organisations. I know how the 
Europeans behave with Members of Indian mercantile commullity. I 

~~  per ~a ' not'mu0h gro'USe, but I know' how they have been ~a n  
"'ith all others. That is the sort of disC'rimination they show. 
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I was very much amused at the remark of l\h. G'tifIiths yesterday 
about Sir Stafford Cripps' visit to India. I have lhyself seen t.he quotation 
from the Evening Standard of London which says t.hat it is "a dmmtl.tic 
8troko which !\£r. Churchill hlUl taken." Mr. Griffiths W88 trying to tE'll 
us that we bhould trust in them and that the mistrust sbould 1.11) out. 
He has not proba.bly realised that confidence begets confidence. It is for 
the Government first to create confidence in us and it is not for Uil, slaves 
as we are, to take the initiative. The Government are Lhil best judg.e. 
This is how they have taken us into confidenoe in the adminisilation of 
the country. Even in this difficult times when we are facing t4 ~r  in 
the war, the (}overnment do llOf. want to take us into c.)llfid(mce. 'Ve 
have never "rind to say for one moment that we arc not quite prepured 
to do all we C'.lll for the sucoessful prosecution of thE; wal'. Dut all the 
!JaUle we have not been associated with war efforts as yet with any roal 
power. Of course, my Leader, Mr. Jinnah and the Muslim League Work-
ing Comm tte ~  have made our demand clear which I do nOG want to reite-
rate at all. You will see, Sir, that our demands have buen absolutely 
modest. "Ve never asked the Government to create any constitutional 
change immediat.ely. Therefore, it will be seen that it is uot Wd who Ilre 
responsible for any mistrust, but it is the Government who are rOHponsible 
and it is for the Government to create that confidence and 1 assure the 
Government .hut our efforts will be with the Government. 

1Ir. ~  o. lfeogy (Dacca Division: Non-Muhammadan Rural): Sir, I 
was not 10 the House when the Honourable the F'inance Member made his 
budget speech, and I cannot, therefore, have any genuine regret that he 
is not in his seat when I make my speech. But following the precedent 
of most of the Honourable Members who 'have spoken already, I shall try 
to steer elear of the budget proposals so that he will not miss anything 
very much in which he may be interested. 

Sir, I rend the Honourable Member's budget speech while sojourning 
in a village in my part of the country, and when I read some of the expres-
sions, some of the sentiments expressed by him, I simply rubbed my eyes. 
For instance, he referred to the expansion of the nationul income due w 
the war-growing income!! and increllsen opportunities-for employment. 
Then, again, he said,  large numbers in India today find themselves in 
possession .of an enhanced spending power. Coupled with all these was 
his proposal to restrict some amount of the enhanced volume of purchasing 
power from these fortunate people. But although I moved from place to 
place visiting a few cities and villages, I could not, with the utmost effort, 
find out the class of people to whom he was referring in these expressions. 
Then, I came to the conclusion that perhaps the Honourable Member 
considers that New Delhi is real India, because I concede that when you 
go about the streets of New Delhi and you visit the purlieus of the Honour-
able the Supply Member's Department, you may come across opulent 
people, you do see signs of prosperity all round. Even in this Chamber, 
you sit on very comfortable benches with a whole array of glittering 
oh.apTa8is in the background, meant perhaps to en1iven the atmo p ~re  
All this really helps to create an illusion that there is a·.genera.l gro"!lng 
prosperity in the country which justifies furtber and further t~at o~  
Sir, . it is Dot my intention to challenge the .budget .proposals II! ~e 1' 
entirety, nor is it my intention to be very met ~ o  10 the exammatlOD 
of the various taxation proposals. We do recognIse thai; t~e e are utra-
ordinary times and that this is a war budget. We are goIng to have an 
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opportunity, at a later stage, of the discussion of this Bill, to put forward 
our suggeslIions regarding certain modifications of the taxa.tion proposals; 
and 1 reserve my observations for that occasion in regard to the details 
of the measure. 

As 1 said, I had occasion, very recently, to visit a few places in my 
part of the country, and. 1 can give my honourable friend the assurance 
that there is a. general determinatiou to support Government in the war 
effort provided, 01 course, that people are assured that all the steps that 
are necessary to be taken for the purpose of winning the war\8re being or 
will be taken. 1 am not ~o n  to deliver 8 political speech on this occasion. 
becl.\use 1 canuot add. much to what has aJrelld'y beeu said by some of my 
Honoura.ble frieJlds on the subject with IIIost of which I agree. Hut I will 
take up a few vital problems of the .. home front" to which reference was 
made this morning by my Honourable friend, t:;ir }<'rederick James. He 
enulllerated the following us vitu.l problems of tlltl horne front: produotion, 
transport, food and civil defence. And it seemed to me from the observa-
tions that he made that lIe is not quite satisfied with all that is being done 
with regurd to IIny of these matters. He placed food as the third item 
in the hst; to my mind that deserves to be given the first place, because 
unless the people ill gelltlral are fed, the less you think about winning the 
war the better. EVtln production of wllr lIIa.terials should come uext. 
My Honourable friend, t:;ir }<'rederick Jame8, did not deal with this point 
at length, because he said that it hud already been discussed in connection 
with u Motion of Adjournnwni the other d.-IY when the Commerce Member 
made a statement explaining the situation and the action which Govern-
ment had beell taking to grllPI)le with it. Now it seems to me that 
Government are of opinion that a judicious administration of the Defence 
of India Act may serve to feed the people because the Government case, 
as fllr as J could judgc it, was that you hay!:> merely to get the hoarded 
.tocks of wheat out from the clutches of designing capitalists t.o be able 
to feed your population. 1"rom the little study that I have made of the 
subject it seems to me that the evil is very much more deep-rooted, because 
I maintain that the food crops that this country produces are not sufficient 
for feeding her teeming millions. It is a very unfortunate fact that no 
systematic survey has yet been made to find out what ure the minimum 
human requirements by way oi supply of food materials for this country. 
We take certain things for granted; certain crops are being grown; sottle 
stocks of food grains are being exported and we are importing some food 
grains ourselves from outside. And nobody seems to worry as to the exact 
position in regard to the sufficiency or otherwise of the food that is produoed 
in the country. 

Just after the last great war, due to the maintenance of a ruinoul 
export policy, a very serious situation arose and there was a very severe 
shortage of food grains in the country. Those were days when India was 
made to undertake large commitments of supply of food-grains for the 
benefit of Europe and other countries. But I do not desire to go into 
the details of the transactions of that period. That .occasion was taken 
by some non-official economists to study the question as to whether or 
notJhe food-grains produoed in the oountry were adequate for meeting the 
minimum human needs of India's population. I took lOme amount nf 
interest in the study of this question, and 81 a matter of fact I had to give 
evidence on behalf of a public Association before a committee that was 
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appointed by the Government of Bengal to examine the high prices of food-
grains that then prevailed. And in the course of my studies I came to 
know that a comprehensi've survey was actually or ~e  during the 
Viceroyalty of Lord Curzon with the object of finding out how India stood 
with regard to her supply of foodstuffs. I came to learn that the result 
of the inquiry ·was so disappointing to his Lordship that under his personal 
orders the entire report had to be shelved. The matter has been left 
there; it has not been taken up for further investigation, although we have 
hud numerous committees and various expert bodies to deal with questions 
of agriculture, marketing and so forth. We are yet continuing in that 
complacent frame of mind that nothing perhaps is e ent ~  wrong 
in this matter. I took the trouble of examining some of the statistical 
publications that are available to us and I came to the conclusion, which 
was the conclusion at which I arrived in 19'20, in agreement  with certain 
students of economics, that the food-grains normally produced in India, 
are not sufficient to cope with the demand of her domestic consumption. 
The official theory has aIJ nlong been that of the total quantity of food-
grains produced in this country part goes into current consumption and 
part is kept in stock for the purpose of seed and as reserve. These two 
parts between them, according to the official estimate, constItute the 
internal requirements, Rnd the sU1'plus that remains i!l exported. In times 
of scarcity, continues this official statement, the country falls back on its 
reserve stock and on the safety margin afforded by the surplus ordinarily 
exported. This theory proceeds on the assumption that normally the 
food-grains produced in the country are not mere ~  sufficient to meet the 
annual demands of the people but that there is actually a reserve stock 
which comes in very handy for the purpose of meeting the demands of 
the people in My emergency. But, Sir, if you study the statistics 01 
production and of eXTIort and import of the different food-grains for a 
sufficiently long period you at once realhr.e that the theory has absolutely 
no foundation of an~ substance. According to an estimate that was made 
in 1920 in a Journal of Economics, 50 million tons of food-grains constitute 
India's minimum requirementi! for human consumption alone and 15 
million tons more are required for purposes of seed and cattle feed. Now, 
a reference to the statistical publications would show that we seldom even 
produce this aggregate amount of 65 million tons between rice, wheat, 
barley, jowar, maize and gram. But I gave this figure of 65 million tons 
for the period 1920, and when we come to consider the pr~e  if any, 
that has been made in this matter ever since during the last 20 years and 
also take into account the progress in population rtn~ these twenty 
years we find that, if anything, the situation has deteriorated. 
Now, I should like to t(lke rice and wheat, being the prin('ipal nmongo 

the food grains, for purposes of our examination. We find that totaJ 
acreage of these two cereals averaged a.t about 99 million during the 
quinquennial period 1920-21 to 192+-21) and the average annual yield during 
this period totalled about 85l. million tons. During the nen quinquennial 
period, namely, that ending with 1980-81, the acreage increased to u 
lit·tle more than 104 millions between theBe two /!1'ains--rice and' wheat-
whereas the yield stood a.t 36 million tons. In the next ee n~ 

quinquennial period the acreage was 107 millions with a yield of 86 million 
tons between rice a.nd wheat. If we take the census figures for the laRt 
three decades we find that there was an increasA of 10'6 per cent in popula-
tion between 1921 Bnd 1981 Bnd 15 per cent between 1981 and 194:1, but 
the increase in l'f'spect of the outturn of ri'.l£' Bnd '~8t  to which I have 
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already referred, represents an increase of 2·33 per cent, in 1981 over 
1921 in point of yield and hardl-y one per cent between 1981 and 1941. The 
increase in acreage between 1921 and 1931 has been 5·2 per cent and 
between 1981 and 1941 only 2·9 per cent. 1£ the corresponding figures 
for the other food grains which occupy a. minor position were examined, 
no great improvement in the situation would be seen. If we will now 
compare t.he yield per acre of these two oo - ra n~  it would be seen that 
there again there has been no appreciuble improvement ever since 1910 
in spite of the activities of the various scientific bodie...s that have been 
established for the purpose of improving the outturn of these products. 
The shortage which was noticed on the basis of figures available in 1920 
may be said not merely to continue but to have been aggravated by reason 
of the stead,y increase in population which has not at all been aceompanied 
by anything like equally progressive increase in the production of the food 
, grains. 

Now, Sir, rice is by far the largest single crop grown in India and 
represents about 36 per cent. of t ~' entire l1ercog(; under food crops in this 
countI4y. It is significant, however, that India is obliged to import rice on 
8. large scale to supp)ement her domestic supplies even in a year of bumper 
harvest. It is, for instance, not unusual for India to import Ii million 
tons in a year on an average while in certain yeors the import figure has 
exceeded even 2l millions. As observed in the Marketing Survey Report 
on rice, our annual imports of rice are valued at Rs. 14 crores, whereas 
our exports are valued at about 21 crores which leaves a net import valued 
at over 12 crores annually. Now, Sir, most of these imports of rice uaed 
to come, from Burma and the 106s of this source of sllpplywill affect the 
food position of India very seriously. Imports of Burmese rice increaSed 
from 12,67,000 tons in 1937-!l8 to 14,7b,OflO tons in 1938-39 against no 
average of 7,00,000 tons in the period following the last great war. Sir, 
the partial depemlencE1 of Ceylon on India for her rice supplies has made 
the si1l1ation worse and although our sympathies go out to Ceylon in her 
l)rE'sent diffi.'Culty, I, for myself, do not see how any rice can safely be 
exported to Ceylon from India. I do not know what assurance the repre-
sentative .of Ceylon Government got from the hands of the o ernme~t of 
India in this matter. 

While dealing with rice, I think it is necessa.ry to refer to the fact 
that jute as a commercial crop partly competes with rice for acreage in 
the rice producing provinces of Bengal, Bihar, Orissa and Assam. Tht} 
total acreage of jute in these four provinces stood at 56,69,000 in 194.0-41. 
It has shrunk to 31,20,000 acres in 1941-42 representing virtually 49 per 
cent of the acreoge in 1940-41, about 51 per cent having been knocked out. 
It· may be presumed that the decrease in the acreage of jute has ta.kell 
place mostly in Bengal due to Government action in the restriction of jute 
cultivation. A report is prevalent in Bengal tha.t for the next yeR ~ 
substantially increased acreage is going to be' fixed. Indeed, a definite 
statement to that effect appeared a few days ago in a Bengal J oumal, And 
I ftna that as la.te as the 10th of March this question came up for discussion 
in the Bengal Legislative Assembly, and I do not make any apology to the 
House for reading out just a few extracts from the statement which the 
Chief 'Minister of Bengal made on that occasion. He said: 
"Key' of UI have been of ~ e opinion that the ..-aSCI Ihould be .hort.eDed;" 



TBB .INDIAN J'IIItAITOB· BILL lIS 

That shows that he is alive to the public opinion tJ?at. we had be1t.er 
devote grea.ter attention to rice than to jute. Of course, the problem of 
jute prices is also rather an important factor. But I do not ~nt ~ go 
into that question, because it is not relevant to the present 8C ~  

Now, what follows is really very important, beca.use it r~ er  to oertaill 
opinion held by the Government of India. in regard to thiS ma~ter .. ,!,he 
Chief Minister after stating that "many of us have been of jilie opmlon 
that the acreage should be shortened", stated: 
"It 10 ha.ppened that tbe. Commerce Member of the Government. of India paid a 

vilit to Calcutt&. We were in conference wit.h him, and he aBlured UI that. from 
information received he W&l quite B&tiafied tha.t. t.he demand for ra.w jute would be 
of a. considera.ble chara.cter and that the United State. had giveD auurances that. 
they would be able to a.blOrb raw jute even if the whole a.creage ~ utilised. Now, 
the Government of India have auured us that 80 far the demand 11 concem«l. then 
will be no Ihortage a.t all. The only matter for apprehllIlsion W&I whether thereo would 
be tra.nsport. facilitieB." 

Then, the Chief Minister continued: 
"At. the Ba.me time they (the GoverlllDE«lt. of India.) have Maured UI that if for 

any reuon the price fell beyond a. certa.in limit they will come to our reBClle and help 
us to thet utmost pOlIBible limit. Of coune, we can on our own responsibility now 
shorteD the acrea.ge." 

That shows it is not his OW11 independent inclination. 
"But if, baving done that, in spite of the advice of the Government of India, 

prices fell we will not be able to ask t.he Government of India. to help us." 

So he says, when the Government of India advise us to increase 
the acreage of jute it is coupled with the assurance that if prices fell they 
would compensate the growers; if therefore we were to go in for a shrinkage 
in the ucreage and if even then the prices fell, we would have no claim 
on the Government of India for com)lensation. Therefore, although we 
are of the opinion that the acreage of jute should be reduced, in view of t.he 
Government of Iudia's promise of hell) in the event of prices falling, the 
Government of Hengal evidently is prepared to reconsider the matter. 
Now, we know that a campaign has just been started undet ~ auspices 
of the Department of Education, Health and Lands for increasing ~e 
cultivation of food crops. Produce More Food campaign they call it, and 
it has been started as a result of certain discussions of the Advisory Com-
mittee attached to the Imperial Council of Agricultural Research. I reaUy 
wonder whether two departments of the Government of India are not 
working at cross purposes. Here we find the Honoufhble the Commerce 
Member trying to influence the decision of the GoverlJUlent. of Bengal in 
favour of an increase of acreage under jute, which would necessarily affect 
the acrea.ge under rice. We have on the other hand the Education, Health 
and Lands Department going in for a strong campaign in favour of larger 
production of food grains .... 

fte lIPnounble Sir Jeremy Ralaman: Has the Honourable Member 
taken into account the difference of time-the time interval between those 
twc) and'the events which have happened in the interval l' 

Mr •. K. O .• 'ogy: I have no idea of the time when this happened; but 
I read out the proceedings of the Bengal Council dated the 10 March. 

ft, l!aa01U'&ble Sir Jeremy Ralame: 'l'he discussions of the Govern-
ment to which these relate were before the attack on Burma, before the 
rics.problem became anything like as acute as it is now. 
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·1Ir.·K. O •• 8OIJ: I am very glad that my Honourable friend hils put 
the Government point of view in this matter, because I take it t.6.a.t 1ihe 
Government view in regard to the question of jute acreage has been re-
considered in the light of more recent events. 1 apologise to the House 
iortaking up so much time and introducing rather a humdrum subject 
aftel'the exciting speeches that have been made already. 

Let ·us turn to wheat. We find that between 1928-29 and 19,81-82 
India was a net importer of wheat, showing that during this period her 
wheat supplies were not sufficient for meeting the demands'.of her internal 
consumption. 'l'he position, however, improved in later yean; but if we 
take rice and wheat together, India is still a deficit country in point of 
production which might satisfy the minimum requirements of her people i 
and although 'India has been exporting wheat for some years, the export 
figures are more or less dwindling due to different factors. I will take an-
other test from the statistical survey. If we take the figures of the value of 
the imports and exports for the years 1938, 1939 and 1940, in respect of grain 
pulses and flour-because all these Ilre lumped up in the Government publi-
cation-we see there were imports exceeding the exports to the extent 
of :as. 21 crores in 1938, He. 17 crores in 1939 and Hs. 11-1/5 crores in 
1940. That also goes to confirm the proposition with which I started that 
India is a deficit country in point of production of food-grains. As I have 
already stated, a campaign has very recently been started for the purpose 
of speeding up the production of food crops, and my grievance is that in 
spite of the expelienc£, which we had during the last war, and ill spite 
of the fact that this particular defect ill our domestic economy was brought 
to light in cOllllection with the inquiriel:l that were undertaken by certain 
Provincial governn.umts and also by way of o~  in the technical 
journals, nothing tangible has been done duri.ng the last 20 years to remedy 
this unsatisfactory state of affairs; and now, at the very last moment when 
our sources of supply across the seas have been cut off, we have awakened 
to the necessity of going in for an accelerated process of production of food. 
I would express the hope that the Government will not rest content till 
the production has been iucreased to the necessary extent so as to enable 
the demands of domestic consumption to be met from the production with ill 
the borders of India. There is no time to be lost now; and if the Govern-
ment are really in earnest about the new policy we on our part could 
give them the assurance that they will have the most whole-hearted support 
from this side of the House in regard to this matter. 

Now, coming to the problem ,of transport, my Honourable friend, Sir 
:Frederick J ames, has generally dealt with the deficiencies in regard to 
this matter. I had occasion to deal with the question, particularly of the 
supply of railway wagons for coal when I spoke on the railway budget in 
the last week of February. From the reports that are to hand it does not 
seem· to me that the situation has improved to any considera.ble extent, so 
far as the public supplies are concerned. The shortage of wagons and the 
mismanagement of the wagon position assumed such serious proportions 
t,hat the Calcutta Corporation WM about to go without the necessary, coal 
supplies and there were angry discussions in the Calcutta. Corpora.tion 11 

few days ago. The matter came up before the Legislative Assembly of 
Bengal on the 3rd of March, 1942, when ill the course of the discussions 
the Honourable the Minister in charge of the subject dea1i!Jg with this 
question expressed the helplessness of that Oovemment in regard to any 
remedial measures that might be taken, and in the course of his speech, 
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1 find that he made the following statement which requires some explana-
tion from the Honourable the Member in charge of the Railwa.y.. This 
is what I am quoting from the press report of a speech: 

"The position ali presenli wal (,tated the Minilter in Bengal) lihali it. was not. 
the price of coal t.hat. counted (d",.,"9 witJr. tJr.e MgJr. price oj coal) b1!ot. it. wu lih. 
price of the price of the wagon. Whoever succeeded in unrestricted compeliiliion t.o 
pay for the wagon Becured the coal." 

I cannot understand what this really means. There is evidently .••• 

Some BDnourable Kembell: Palm oil. 

K.r • .1[. O. JfeOQ: .•. a sort of auctioning taking place. However, 
1 a.m very sorry tllllt my 1riend, the .H.onoura.ble the Member in charge 
of Railways, is not present on this occasion, but then ·if possible I should 
like an elucidation of this .  .  .  . 

The Bmlourable Sir Jeremy Batsman: By whom was that statement 
made? 

1Ir. E. O. Jfeogy: It was ma,de by the Honourable Minister, the 
.H.onourllble Khan Jjahadur Abdul Karim, who is the Minister in charse 
of the Department in llengai, and I am quoting from a. newspaper .f8port 
of his speech. I do 110t take It upon myself to suggef.lt that tltii! neces-
sarily iUlplitls any corruption on toe part of the &ilway Department. 
Nothing of the kind, but whut I do say ill that this does require an explana-
tion. 

Now, Sir, we humble householders who have to use coke a.s domestic 
fuel, know to our cost to what heights the price of coke shot up "  a result 
of this Ilhrinkage. I understand tlltl position in regard to coke has ceased 
to a certllin tlxttJnt since this discussion took place. I do recognise that 
the question of distribution of wagons, according to the importance of the 
supply, is a very complicated one. We have a reduoed supply of wagon. 
at the present moment, and at the same time we have to satisfy the over-
riding requirements 'of the Supply Department. But. then I want to draw 
the attention of the Honourable Member in charge to one fa.ct tha.t on the 
day, that is the 3rd March, 194~  when this discussion was taking place 
in the Bengal Le8islative Assembly, there were not less than 600 wagonll 
standing idle between the East Indian Railway and Benga.l Nagpur :Hall-
way, . and I will at once give the House my authority for this statement,-
1 had this information from the Indian Mining l!'ederation of Calcutta, and 
1 should like my friend, the Honourable Member in charge of Railways, 
to investigate this matter. How is it that in the face of repeated com-
plaints in this House, a complaint which was voiced by me a.nd others, 
and in the face of complaints that have appeared in the press everywl1ere, 
it was possible for as many as 600 wagons to stand idle on a single day? 

Now, Sir. I do hope that the Honourable Member In cha,tge of the 
Supply Department realises what it means even in regard to the supply 
'for the manufacturing concerns which are turning out war materials. I 
dnresay that my friend has been informed that 80 mills in Ahmedabad-
J am reading out a newspaper report dated the 7th March, 19(.2-1 am 
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giyiilg the.purpart·of a Resolution passed by the Ahmedabad Municipality 
in which this fact appears: 

. ''!O mills had already elO8tld down night-shifts, and ,if the Bituatioa in regard to 
the coal aupply did not improve\ even dayahifts would have to be eloNd dow&." 

This is what the Ahmedabad Municipality thought, and I daresay there 
are mills iIi Ahmeda.bad engaged in war work. But I will give my friend 
a'speci'fi6 case in which a firm engaged in the manufacture of war ma.terials 
complains about this matter. 1 have been supplied with copies of corres-
pondence that has passed between a firm called the Scientific lric1ian Glass 
Company, Ltd.,-the only concern In lndia that manufactures or has 
succeeded in manufacturing neutral glass, which is in great demand from 
the Medical Stores Department of the Government of India. Now, Sir, 
l' am reading out an extract from a letter dated the 17th February from 
this 'firm addressed to the Director, Indian Medical Service, regarding coal 
and fuel oil: 

"Dear Sir, Ye8terda! we have been compelled to lend you a telegram reading a8 
follows: 'Regret. no coal and shortjlge of oil oloBing one furnace. We regret very 
much to trouble you in this matter, but,unfortunately, our supplie8 of coal arc not 
coming in a8 per reque8t, and at present we have absolutely no coal whatever'." ' 

This letter is dated the 17th February. The ot.her letter tha.t I am 
re,.diog o ~ i,s d,ted the 5th March, addressed to the Director of Production, 
Qft1ce of the D. 1. G., Indian Medical Service. Referring to a letter in 
Which, it was evidently stated that the Chief Mining Engineer of the 
Railway ~oar  had been addressed in'this matter,-the firm goes on to 
BIl8 :. 

"We know that. the Chief Mining Engineer has a1lotW one wagon 011 the 11th 
February but during the, whole of January, we received 110 8upplies whatever, and we 
had' to' liio .. e down one furanceI. As rega.rda the wagon allotted on the 11th February, 
_ woUld like ,\0 point oW. to you that in, Ipita ,of the priority given pto ~te  

-=-that is to say they enjoy this priority certificate,-

"INe, have .not ,ncei"ed thi8 wagon of coal. You will, therefore, see that merely 
~ .. of a p"iorit,1 does not 8a.tisff OU1' requirements of coal. We under8tand that 

a ~~r er wagcln· hU e~ allotted.' ' 

, The wagon that was allotted on .the 11th February had not reached 
the1D' up' to the' 9th March when they made over the copy of this letter 
t~~e-  and,they I1re merely being informed about a further wagon .•.• 

~' ~ ~  Kember: 1 could give you a dozen letters like that. 
~  ,'; .: I ~ • .'. 

,i'iti'. E. 0; "IV: Even with regard to war production 
• ,OJ ..' • 

',Lllut.-OOlo!nel ~ J[eDiy Gidney (Nominated Non.Official): What do 
t e~ ~8  , . 

Mrl E. '0. -8OIY: The firm produces neutral glass for laboratory 
e p ~nt  .. ampules and other things. This is the only firm which manu-
fact"ures : this ·tlype of gl!ls6 in India, a.nd this is their experience. It is not 
&I. .i.fthe· general consumer alone is 8ufferillg,-the trade and industry in 
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general are also suffering, and even war production is suttering. Therefore, 
I &IIoy that this is a case which require. to be closely looked into by ·the 
Honourable Member in charge of the Railways. 

Now, Sir, may I say just a few words in connection with the question 
of production of war'lIupplies to which reference was made by-my kiend, 
Sir ~ 're er  J aInes, and by several other speakers. I am very sorry 
1. was not here in the House when Mr. J en ~  made a statement in regard 
to this question the other day, but 1 understand from the reports that 
have appeared that as lllany as 'l.7 or so manufactories have been aturted 
at! a result of the recommendations of what is known as the Roger Mission. 
What 1 attempted to find out, in the course of a few questions which I 
}Jut a few days ago. was to. what extent the recommendations made by the 
Hoger Mission had been actually given effect to. I am prepared to admit 
that quite a lot of their recommendutions are now being given effect to, 
but the points that· really matter are whether, in regard to the recom-
lllendations that have been made and are being given .elect to, there has 
been any material whittling down of the recommendations as a result of 
any decision 01' suggestion made by His Majesty's Government or other-
wise. I should further like to know whether any of the important recom-
mendations of the Hoger Misllion have been totally rejected, and, if so, 
I should like to know mOI·e about that matter. I daresay my Honourable 
friend, the Member in charge, has seen in the newspapers certain com-
ments that have very recently appeared in the Dally 11 emld of London in 
regard to the question of munitions production in India. It is an article 
from its foreign Editor, Mr. Towler, and, with your permission, I will read 
out a very sUlali extruct from this article. Mr. Towler maintains that 
observers who are keenly interested in India's possibilities are not satisfied 
that the development of the industry there is going ahead with the speed 
necessary to make it a vital factor in the war in the East. This was the 
gist of some of his observations, but I shall give the actual words which 
he used, which are as follows: 

"Machine tools may be needed for now British factories. Thia may be uaed as 
an excuse for not sending them to India but in the present circumstances they might 
be much more useful for producing munitions in India than here. They would 
produce goods on the spot which otherwise would have 'to be shipped from Britain. OJ 

This is really the point. We do know that we are very deficient i'l 
the supply of machine tools which are really a condition precedent to the 
manufacture of important articles required for the war. But then the 
position lIeerns to be this, that in regard to those very articles England 
expects to send us the manufactured things to India rather than allow 
lndia to have the machine tools for the purpose of enabling these manu-
factures being undertaken in India itself. Of course, it is rather a delicate 
matter, I realise, for my Honourable friend in charge, because he is not 
expected to tell us as to whether the Government of India have made any 
representations in regard to this matter, but here, I take it, is a case 
where the clash between the manufa.cturing interests of Great Britain 
and those of India is virtually depriving India of a very valued opportunity 
to become self-sufficient and self-supporting in regard to the more im-
portant war mnterials. We do not know how long ·it may be possible for 
\1S to obtain essential articles from England or elsewhere, because there 
is no knowing how long communications will continue uninterrupted. In 
view of these circumstances, it is to be hoped that Government will press 
upon His Majesty's Government the extreme necessity of giving the 
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machine tools referred to in this article of the Daily H fJmld to India, rather 
than expect to continue to supply India with these manufactured goods 
from England. 

Mr. President (The Honourable Sir Abdur Rahim): I do not know 
6 whether the Honourable Member wishes to continue his speeeh 
P.Il. on the next day. 

Mr. 1[. O. WeGgy: I should like to take a few minutes mo~e  not very 
long. About 15 or 20 minutes. . 

Mr. PreBident (The Honourable Sir Abdur Rahim): He can continue 
his speech on M«;>nday next. 

The Assembly then adjourned till Eleven of the Clock on Monday, 'he 
16th March, 19ft. 
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